
RAJYA SABHA [11 December, 2003] 

MOTION 

That this House do extend upto the beginning of the Budget Session, the 

time for presentation of the Report of Joint Committee on Pesticide 

residues in and safety standards for soft drinks, fruit juice and other 

beverages." 

Sir, I lay a copy each of the Bill and the Motion on the Table. 

________ 

REPORT OF THE COMMITTEE ON THE WELFARE OF  

SCHEDULED CASTES AND SCHEDULED TRIBES 
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DISCUSSION ON THE STATEMENT BY PRIME MINISTER 
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SHRI HANSRAJ BHARDWAJ (Madhya Pradesh): Sir, I am grateful to you for 

giving me this opportunity to raise an issue which is agitating 
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the minds of the people of this country on a matter of public life and its probity. We 
were expecting the Prime Minister will demonstrate to the nation that he is serious 
to curb corruption. Sir, there are two facts which are admitted in this case. He was a 
Minister of this Government. Mr. Judev personally is a very nice man. He is a 
Member of this august House. But when it comes to the exposure, he walked into 
a five star hotel, being a Minister had the choicest drinks and then accepted 
money. While he was doing so, he was caught on a camera. It would have gone 
unnoticed but for some people who filmed this in a camera and reported it to the 
media. 

SHRI BALBIR K. PUNJ (Uttar Pradesh): Who were those persons? 

....(Interruptions)... 

SHRI SURESH PACHOURI (MADHYA PRADESH): You will get a 

chance... (Interruptions)... 

Please do not disturb him.  

�� ������:b� ����� ��
�H b� G��� ����� ��
�H...(C&
���)... 

SHRI HANSRAJ BHARDWAJ: I am coming to that... {Interruptions)... It is only 
a beginning. ...(Interruptions)... I am only making a beginning. I am submitting 
that I will come to who these persons are. ...(Interruptions)... Sir, we are dealing 
with a very important question. I am addressing this question to the Government and 
not to ourselves. The Government has a very heavy responsibility. The Cabinet 
Secretariat issues guidelines and instructions to all Ministers. They cannot accept 
hospitality like this in a five star hotel. That is also misconduct on the part of a 
Minister. Regarding going to a hotel and accepting money for whatever reason, various 
explanations have come from various important leaders on the other side. Public may or 
may not accept it. But the question is: Has it not been admitted that a Minister accepted 
bribe? ' 

[THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the 

Chair] 

I would put a question here. We must understand that law relating to public 
servants is very clear. There is an offence known as misconduct, criminal 
misconduct under Section 13(1) D, whoever being a public servant accepts anything 
other than his legal remuneration, it is presumed that he has accepted bribe and it is 
tainted money. And a presumption is raised that it is bribe money. 
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SHRI EKANATH K. THAKUR (Maharashtra): Sir, the hon. 

Member... (Interruptions)...  

D����P&Q (�� ��� ���� �����):b� ����� ��
�H...(C&
���)... 

SHRI HANSRAJ BHARDWAJ: I am only submitting because the hon. 

Prime Minister for whom we have very high regard sought to mislead the House. I 

will read from the hon. Prime Minister's observation, "The decision to register 

a preliminary inquiry or a regular case or file a chargesheet is a decision taken 

by the CBI. The Government does not interfere in these decisions." Sir, it was 

on 16th November, 2003 when media reported this incident. On 10th 

December, when Prime Minister comes to this House, he only informs us that 

there was a preliminary inquiry which is going on. I am putting two straight 

questions to this Government. When money is accepted by the Minister, is the 

offence not complete? A preliminary inquiry should follow. An inquiry or 

investigation should follow to recover the tainted money, the case property, as 

we call it in legal parlance, and demonstrate it that here is the money which is 

recorded. But on the contrary, the whole BJP has been defending for one 

reason or the other that no doubt, money has been taken, it is for anti-

conversion or for that matter it was used for any other purpose. Is this the 

sincerity of the Government to have an investigation made? What is in the 

preliminary inquiry going on? Whatever we have read in the statement, there 

is no mention by the Prime Minister on what evidence has been collected and 

what progress has been made. But what we read in the media is that they are 

going after those persons who detected this crime. A really unfortunate time 

has come when those people, who detect crime, are being hunted out. You 

know it very well that decoys are used to detect crime in corruption cases. 

Even the police use decoys. It is a time now when several cases are exposed 

by the media. Sir, today, investigative journalism holds the field. Are you going 

to say that you are goint to hunt out the media? Are you going to hunt out the 

media? Then, you do not have a sincere desire to curb corruption. What the first 

thing you have to do is to find out as to who is the prime offender. The prime 

offender is the Minister. The money still lies in his pocket. We do not know 

where is the money, and he is allowed to give explanation and the entire 

Government and his whole party supports and says, "Oh! Brave man. Nothing has 

happened. Go on." This is what is our grievance. 
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[MR. CHAIRMAN in the Chair] 

I feel the hon. Prime Minister, a man of experience and mature 

understanding, should have told us yesterday, "Well, I dismissed him from 

my Cabinet." He did a very fine thing. We were all very happy that the hon. 

Prime Minister has shown the guts, that he would not like a corrupt Minister 

to continue in the Cabinent even for one minute. What his agencies are going? 

What his party is doing? Surprising. Double standards? They are saying, "No, 

no. Don't go after Judev. Go after who got him on the camera." I will put it to 

you. You decide and have introspection and find out whether the CBI is doing 

what it should do. It should have immediately recovered the money and brought it 

to malkhana and then interrogated the Minister as to under what circumstances 

he had received that money. We should have known that in the statement. I am 

not bringing any other name into it. But, there is a design in use of the CBI. 

How many times we have levellled serious allegations against this investigative 

agency? From Advani's case, which is pending before the Supreme Court, to 

others, there is a brazen misuse of the CBI and courts after courts are being 

approached and the Government does not move. 

Now, there is a second case. If money had been accepted by some of us, we 

would have been hounded up. But, now, since the man belongs to the ruling party 

and the agency is not doing a fair investigation, nothing is happening, What is 

the use of this statement? I would like the hon. Prime Minister to listen to us. 

He is the leader of the nation. This partisan use of the CBI is guddy-guddy for 

some time. But, the world is watching from outside that you condemn the 

corruption and then come to the House and give an assurance. I have very 

high regards for the hon. Prime Minister and for his words. When he speaks, 

we should take it seriously. But, this assurance has no meaning, whatsoever, 

because I will demonstrate to you that there is a design in keeping corruption 

under the carpet and hunting those who detect corruption out. 

What happened to Tehalka boys? I do not know who those boys are. 

Perhaps, they may have been very sincere in detecting corruption in high 

offices. One of them was arrested in a wildlife case. FERA and FEMA 

agencies are hunting the other one. And, everybody knows that they are now 

fighting with these agencies. 
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Then, the Government did not agree for a CBI enquiry when the BJPs own President 

was found on tape accepting money. And, he said, "Yes. I did it for my party." You cannot 

do this. Once you accept money, other than your legal remuneration, it is bribe money. What 

happened to him? Escaped. No enquiry till today. Does this House not like to know what 

happened to Bangaru Laxman? 

What happened to the Defence Minister? You may shout me down. But the fact of the 
matter is you did not institute a CBI enquiry because he was a powerful Minister of the 
Cabinet He could shake your Government He could wreak your Government 
Therefore, the hon. Prime Minister did the wisest thing. He asked the tainted Minister to 
resign. That is why I say that I have regards for the hon. Prime Minister's propriety. But 
what happened after resigning? Investigation was not launched. 

How his House was used by a woman; how liberty and access was given to the 

people offering money, for whatever purpose. The question is of probity in life. We do expect, 

as you preach, that probity in public life would be maintained. But nothing has been done. 

Justice vankat Swamy, a decent fellow, headed a Commission of Enquiry. But they 

created such circumstances that he had to leave enquiry half way, and the Commission of 

Enquiry too. What is now being investigated. I am surprised what is being investigated 

today. Today, what is being investigated is, whether those tapes are genuine. Bangaru 

Laxman did not say that tapes were fake. But the CBI is not investigating this case. The 

tapes are being sent abroad for a joy ride. Go and enjoy a trip to England to see whether those 

tapes are fake or genuine. And those who detected this crime are fighting their litigation. 

What happened after a few months, the whole House knows, the whole nation knows. 

The Minister exerted pressure and the Prime Minister condoned corruption and 

brought him back in the same...(lnterruptions). We are not putting a question to him. 

(Interruptions). You may like it or not Is it not condonation of corruption? If we are 

sincere, and we have no double standards, I wish even today the Prime Minister to hand 

over the matter to the CBI or any other investigating agency. He cannot save the 

Minister for one day. But what is happening is, sometimes, you say that the CVC is wrong; 

sometimes, imputations are made on the CAG, So the institutions are being 

demoralised. What is expected from the CBI? The Vineet Narain Case demonstrated 

that it has been subverted by the Government, time and again. Therefore, when it comes 

to the statement of 
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the Prime Minister, it must inspire confidence not only from the Treasury Benches, But 

by us also. We are sizeable Members. We are, perhaps, the single largest party in the 

House. We are pained to see putting the corruption under the carpet, and condoning it. We 

want to respect the assurance of the Prime Minister. But what is happening is, there was a 

word used in the Second World War 'snafu', read in the reverse direction, not in the 

forward direction. So, they are using 'snafu1. Read the law in its proper perspective. Hon. 

Chairman, Sir, we have the highest regard for you. You had a very, very long public 

life. Have you ever seen investigating agencies being subverted to deliberately, and so 

designedly as this Government has done? Therefore....(Interruptions). 

SHRI S.S. AHLUWALIA (Jharkhand): Sir, you have allowed a 

discussion. ...(Interruptions)... Sir, you have allowed a discussion to clean the 

system, but not to defame the institutions ...(Interruptions)... 

SHRI SURESH PACHOURI: You are putting words in his mouth. 

...(Interruptions)... 
SHRI S.S. AHLUWALIA: Come out with a proof. ...(Interruptions)... 
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SHRI HANSRAJ BHARDWAJ: Sir, I am very sorry, my good friend is again 

agitated. But I am not agitated. I am all right. ...(Interruptions) 
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�� ह����� ���R��:��, 	; �Z 	9Oa�� ��..(Interruptions) I had come into 

my own with a great difficulty, yesterday. 

SHRI S.S. AHLUWALIA: Sir, he should not pass sweeping remarks. 
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�� ह����� ���R��: 	; ��� ��  �K��� �हR �ह �ह� ह� @HI am only 

demonstrating, Sir, that an independent investigating agency should not be 
subverted for parties and purposes. The law should take its own course. So the 
best course would be, if you don't agree, say so on the floor of the House, 
"We don't want the offenders to be caught. You want the photographers to be 
caught; we want the journalists to be caught, and we want the complainants to 
be caught. If this is your perception of law, then you have it. I think, Dr. 
Singhvi will speak after me. Let him correct me, if I am wrong. The correct 
perspective in a bribery matter is that the abettor as well as the principal 
offender can be punished. That is, those who give bribe as well as those who 
take bribe can be punished. But at one point of time, that is, before the 
Criminal Law Amendment Act, 1952, only the bribe takers were punished, and, 
subsequently, this House decided that both should be punished. So, the first 
thing is to catch the thief, then, those who have abetted the crime should also be 
caught. But you are not catching the thief. You have not recovered the stolen 
property or the tainted money so far in this. It is, perhaps, more than three weeks 
now. I have not been able to understand what preliminary inquiries have been 
made. You are only waiting for this third fellow, the agent of an Australian 
company. But the Private Secretary is here. The Private Secretary's name, Mr. 
Rateria, is mentioned in the Prime Minister's statement. Well, he was the 
Additional Private Secretary. He will be able to tell the CBI under what 
circumstances his Minister accepted this money. That would make the matter 
clear. Thereafter, you can go after the person and know why he paid for this. 
You must have concern for those who pay the bribe. You see what happened 
in the recent case. Your own Law Minister laid a trap. You involved your 
Law Minister in that. Will you go and arrest him now? And I am told that even 
the Deputy Prime Minister was in the know of things when one of the persons, 
who was the former Chief Minister, was allegedly trapped on telephone. And if 
you apply the snafu principal here, you will understand that in frustration, you are 
using your Minister in laying the trap. 

SHRI BALBIR K. PUNJ: Sir, I want to put only one question 

...(Interruptions). 

MR. CHAIRMAN: I will not allow any question... (Interruptions)... Mr. 

Punj, I will not allow your question... (Interruptions)... It will not go on 
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record. Nothing will go on record. When you get your turn, you can 
speak.  

�� ह����� ���R��: 3�� ����� �� 6�:, �� -?�� S� �ह��4� 
	;H...(^��2���)... 

Sir, I want to say that as there is a debate going on in the House, let us 

decide the principles once and for all. Who should be the proper person to lay 

the trap? I am not defending anybody. The matter is under investigation, let 

the law take its own course. But it is a fact; and it has come in the media that 

the Law Minister travelled from New Delhi to Raipur to lay the trap. Is it a 

fact or not? If that be so, then, was it proper? I put this question to the Prime 

Minister. In place of the CBI, will you send your Minister to trap the people? 

The proper course would be, use the police to arrest the person, use the 

Agency to locate the culprit. Therefore, ... (Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, with folded hands I want to seek a point 

of information from you... (Interruptions)... 

�� ������:b� 	�� ��� �9� ��
�H...(C&
���)... 

SHRI HANSRAJ BHARDWAJ: Sir, I am concluding. 

SHRI S.S. AHLUWALIA: Sir, when it was decided to discuss this 

matter, everybody in this House was interested to discuss corruption. 

Corruption is a black blot on our society. Shri Bhardwajji is a learned friend. 

He can speak on any subject. Let him speak. But in a symposium, in a debate, 

when we are discussing a particular subject, we should concentrate on that, so 

that we can give good suggestions to the Government and the Government 

agencies. 

�� ����� �.���:b���  ��	�4 	5 �हR b �ह� ह"H...(C&
���)... b�� �	X 	5 
�हR b �ह� ह"H...(C&
���)... 

�� ������:b� �"�M�, b� �"�M�H...(C&
���)... Shri Hansraj Bhardwaj ji 
has taken note your point, 

�� %�.%�. 1ह"
��"&�� :34� �� b
 � ����� �� �¥���4� �� b4� S� 
�ह9� ��� �ह� ह��� 2�� ह"H <��� ����� ���4H...(C&
���)..  

�� ������: b� �"M 
�<�H...(C&
���)... �����, �����H 
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����� ��"� ��ह�9�� (�)O�� ����"):�� �	� �� �ह� ह;H ...(C&
���)... 
 
�� ������: ��: �	� �हR �� �ह� ह"H...(C&
���)... b� �9� ��H 

...(C&
���)... ���� 
, �ह ��: �	� �हR �� �ह� ह;H...(C&
���)... b� �"�M�H 
��: �	� �हR ह"H ���� �	J ह"H �&� � 6�y� ��� �ह� ह;, �� ���� �	X�� ह"H  

SHRI HANSRAJ BHARDWAJ: I don't want to say anything. Sir, I am only 

saying that if you dont like my suggestions, I will conclude. But there are two 

matters. Sir, you have been a witness to this. We started debate on Tehelka. 

Some may have liked Tehelka operations, some may have not, but, nothing 

happened. Now, another incident, the Judeo episode, the unfortunate episode, has 

taken place. Nobody likes our public figures to be tainted like this. But it raises a 

serious question of public probity. It is in your own interest to demonstrate that 

you have come out clean. But there is a procedure and the same procedure 

should also be applied to this matter. But you are deploying distinctive and 

different methods of detection. Keeping with the assurances which were given in 

this House by the highly esteemed leader of the nation, they should demonstrate 

that he is sincere in punishing the guilty; but the frequent interventions by Shri 

Ahluwalia demonstrate that they are not sincere. 

DR. L.M. SINGHVI (Rajasthan): Mr. Chairman, Sir, I have listened with 

great attention to what my learned friend, the hon. Shri Bhardwaj had to say. I 

am very disappointed because I have always regarded him as a very 

constructive Parliamentarian. We were discussing and we were supposed to 

discuss the Statement of the Prime Minister. He has travelled as far as he 

could from the Statement of the Prime Minister. I ask myself and I ask the 

House, was it wrong for the Prime Minister to send the clippings of the papers 

to CBI? Was it wrong for him to ask Mr. Judeo to resign or to accept Mr. 

Judeo's resignation? What is there in this Statement which can be found fault 

with? I think. Shri Bhardwaj is looking for holes which are not there. I think it 

is important for us all to realise that what Mr. Bhardwaj said is quite correct. 

Both the receiver and the giver of bribe are criminaly responsible. And, if that 

is so, why should anyone be interested in protecting the anonymity and the 

identity of one Mr. Rahul? That is the question I ask myself. How can Rahul's 

identity be established or brushed under the carpet unless the CBI looks into 

it, unless the CBI investigates? It is important that identity is established, not for 

harassing 
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anybody but for finding the truth. Let the House, as one man, unite in vigilance 

to face the problems of corruption in this country. For it is that canker which 

makes the discourse of our democracy indecent and cantankerous; it is that 

canker which we have to eradicate and we must all join together to eradicate 

that problem in the country. What did the Prime Minister say and what did he 

do? He took note of what is happening as he was bound to. He was clear in his 

mind, especially in his approach, objective in the steps he took, and there is 

not one step he took which could be flawed or faulted. It is very strange that 

those who say that both the receiver and the giver of the bribe, are responsible, 

would not like an investigation about the giver of the bribe, about the venue, 

about all those details. Surely, no one can be found fault with, no one can be 

convicted in our legal system without an inquiry. I must say, Mr. Chairman, is 

an inquiry, is an inquiry. This is all a semantic game that preliminary inquiry, 

investigation, all this leads to investigation, and all this may lead either to a 

charge or no charge. This is something in which we should all be united rather 

than be divided in the manner in which we are sought to be divided. Dr. 

Manmohan Singh, Shri Pranab Mukherjee, Shri Arjun Singhji, Shri Moti Lal 

Vora, Shri Bhardwaj are all very seasoned Members of this House in 

administration, and, surely, they would recognise that inquiries have to be held, 

that investigations have to be held. I remember, Sir, when I was in the Third 

Lok Sabha, there was a charge against a Member of the Cabinet of Pandit 

Jawaharlal Nehru. The first thing he did was to make a preliminary inquiry. 

Nothing actually happened in that case. But, I must remind my hon. friend that 

this is what the Prime Minister did, and this is what he was bound to do. He 

was duty-bound to do, and he has done it in order to uphold the integrity, probity, 

propriety and rectitude in our public life, and that is one issue on which we need 

to unite rather than merely find fault with whatever has been done. Picking 

holes is a game which pays no one. It is easy for me to pick holes in the past; 

it is easy for me to point out that this is what should have been done, and that 

is what was not done. But in a very constructive sense if I look at what has 

fallen from my friend, Shri Bhardwaj, I think of it as a supplementary to the 

initiative which has been taken by the hon. Prime Minister, and, as a 

supplementary to that initiative, it will serve a useful purpose. But it must be 

recognised that in these matters, we must look at the statement first of all. 

What 
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does the Prime Minister say? He says that the Government does not interfere 

in these decisions. Surely, the learned and hon. Members is aware of how the 

Supreme Court has put to leash, has put reins, on how the CBI has to function. 

Thanks to the Supreme Court and its intervention, the CBI is today an 

independent institution and is obliged to be an independent institution. Rather 

than talk of the subversion of the CBI, I would like the hon. Member to suggest 

how we reinforce CBI's independence, how this vigilant house may operate in 

order to create a situation where the house is seen as the upholder of integrity, 

probity and rectitude, and not as nit-picking on every little thing. We cannot 

allow the discourse of the nation on corruption to be trivialised. We need to 

make it a point of solidarity for all of us. Mr. Chairman, I think, it is important for 

us to recognise that the words used by the Prime Minister in his statement are 

"Appropriate Action
1
', not this action or that action. Surely, it is for the CBI to 

come to a conclusion. The Prime Minister had no jurisdiction, I submit, to direct 

the CBI to register a case. If he had done this, we should have pointed out that 

in law, it is not for the Executive to give such executive instructions to the CBI. 

Therefore, the very suggestion that Shri Bhardwaj has made goes against the 

very soul of the independence of the CBI. We are in the business of nation-

building. We are in the business of making sure that our institutions which we 

have created, the Central Vigilance Commission, the CBI, etc. are 

accountable. Sir, there is not one nook or cranny in this country, in this 

Republic, which is beyond accountability. There is judicial accountability, there 

is parliamentary accountability. And, I think, this statement of the Prime 

Minister fulfils a certain mission of accountability of the Government, not 

brushing it under the carpet but by accepting the resignation or causing the 

resignation to be accepted, and sending the papers for 'appropriate action'. Mr. 

Chairman, the words 'appropriate action' are to be noticed. I think, Shri 

Bhardwaj would have preferred to subsitute the words 'for prosecuting such 

and such person'. That is not to be done. Surely, the Prime Minister would 

have acted without jurisdiction if he had said, 'do this to him, and do that to 

him.' That is not the function. If we want to secure the independence of the 

investigating agency, if we want to secure that integrity, propriety and probity 

of prosecuting agencies, we must unite in lending our unqualified and 

unstinting support to the Prime Minister's statement. Applause is due to him, 

not criticism. We 
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are, after all engaged in the game of promoting cynicism in public life. That 

cynicism will be the undoing of all other institutions, including the Parliament, 

democracy and the judiciary; and that cynicism, I submit, is not quite proper. 

We must try and see that institutions are reinforced. If the CBI is acting in a 

manner, which is not acceptable, or is not according to the norms and ethics of 

integrity, then we must call it to account, then courts must call it to account. 

And they did, the courts did, call it to account. We must understand that the 

independence of institutions is as vital as it can be; and to bring them down, to 

demoralise, to detract from their independence, would not serve the basic 

purpose that is in our minds. I think we all share this commitment, and I think it 

is important that in sharing this commitment, we discharge the heavy 

responsibility of which Shri Bhardwaj has spoken. That heavy responsibility 

lies not only on the shoulders of the Prime Minister and his council of Ministers, 

but on this House also, on all of us; and that heavy responsibility is to be 

discharged by all of us; in whatever case it arises. There is no double-speak in 

Prime Minister's statement. There is nothing but transparency. A 

straightforward, transparent statement is being called into question, and that 

would be sending the wrong signals, I submit, Sir, to the public at large. It is for 

the CBI, obviously, to choose the course of action, which it considers 

appropriate, and the words used by the hon. Prime Minister are, 'for appropriate 

action'. He cannot say, 'do this' or 'do that'. And if he did not say 'do this' or 'do 

that', can he be faulted? Because, if what my good friend, the hon. former 

Minister of Law, has suggested was to be done, then tomorrow another Prime 

Minister might also say, 'well do this' and 'do that'. And we would not like that. 

That would not be in consonance with the requirements of law. 

Mr. Chairman, Sir, I wish to point out that there is not an iota of evidence 

with regard to the so-called subversion of CBI. What is in this case? All that 

has been done is to say, 'take appropriate action'. These reports I have 

received, please, consider
1
. And if he had not done it, he could have been 

wrong; and if he has done it, he deserves the approbation of the world at large. 

I think Transparency International would be listening to our debate, and I think 

our position goes many notches higher because the hon. Prime Minister has 

taken action to cause the resignation of a Minister to be accepted, and the 

Prime 
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Minister has taken action to refer it to CBI, and to see that anyone who is 

alleged or suspected to have been accepting a bribe, he should be dealt with 

in accordance with law. 

Mr. Chairman, Sir, the hon. Member has agreed that it was the right 

course for the hon. Prime Minister to accept or to cause the resignation to be 

accepted. It is a very correct position that he has taken. But he speaks of 

harassment? What is the harassment? Has he given one single instance of 

harassment? If there is any harassment, we would all say that such harassment 

must cease. But if there is no harassment except in the imagination, a highly 

surcharged political imagination of people, then I think the suggestion is 

something to be regretted. But I would like to say this, Mr. Chairman—there 

are people who can help to identify one Mr. Rahul; there are people who can 

help to identify the venue where it all took place. And which all, as a very 

distinguished criminal lawyer—I have long experience and association with 

Shri Bhardwaj—he would recognise that for a conviction those details would 

be necessary. A prosecution without an iota of evidence would lead nowhere, 

and that is why I think the course that has been taken is the correct course. 

Mr. Chairman Sir, we cannot afford to undermine the institutions that are 

the capital of the Nation. We cannot afford to be cynical. The cost of our 

cynicism will be heavy and punitive on the Nation's institutions, in terms of 

demoralisation, in terms of the counter productiveness of parliamentary 

proceedings and in terms of guiding the nation to take the right course. I 

suggest that we ought to remember Partington's elegant way of putting it. He 

said, "A cynic is one who knows the price of everything but the value of 

nothing." Of course a cynic is one who knows the price of everything and does 

not know the cost of cynicism. Price and cost are quite different. The cost of 

cynicism in matters of this nature can be felt indeed, Mr. Chairman, and that is 

why I rise to voice the view that the House showed an unstinting approbation 

to the statement of the Prime Minister and to say that we are one in dealing 

with the problem of corruption, and in fighting the monster of corruption, and 

eradicating the cancer of corruption in our country. We have started that battle 

from the top to deal with corruption with a certain political will, and we must 

apply that political will for that is the will not only of this House but that will of 

our nation. Thank you. 
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SHRI RAMA MUNI REDDY SIRIGIREDDY (Andhra Pradesh): Mr. 

Chairman, Sir, we are debating the Judev episode. The hon. Prime Minister 

has made a statement regarding this issue yesterday. In the screening of 

tapes, we saw him on 16th November. It was reported in the newspapers. On 

17th, he tendered his resignation. The Prime Minister accepted it and sent it to 

the President of India. On 18th, it was referred to the CBI for preliminary 

investigation and further action. 

Even after 54 years of independence, who is responsible for all these 

things? If the previous Governments, after the Independence, had combated 

corruption on the soil, they could be appreciated. This is the need of the hour. 

We have to combat corruption in all the areas. In every area, there is 

corruption. It is not only prevalent with politicians but also with bureaucrats, etc. 

Yes, even the district level officers were also caught by the ACB. There are so 

many incidents which have been reported. 

Fighting corruption is the main agenda of my Party. Even for any election, 

corruption free administration is the main agenda of my party. Why? It is 

because of the fact that corruption is a hurdle in the development, efficiency 

and quality. So, even after 54 years of Independence, it is due to corruption 

only that we are losing the quality and efficiency in almost all spheres in 

developmental activities. We are coming to the House and discussing so 

many issues. We should not blame each other. The need of the hour is to 

debate exclusively on corruption also. The CBI is an autonomous organisation 

and an independent organisation. 
 
�� ��� ���� ����� (DM� �'��):�	´ ह�v� 	5 ��: �" ����L �	��PL� �हR ह"H  

�� ��"$N�" ���:��, �ह �� �	X� 
� ���� ह" �� ���� 	�J 
 �ह�� �हR ह", ����� 
��� 6 �" ����L �	��PL� �� � ह���, 	��� <� OPQ�� ��  ���� 	5, <� 	9¤� ��  ���� 	5 ����� � 
��� ���?P� ह", �ह ��� ��K��� ह"H...(C&
���)... 

�$. ��� '�
 ��-��� (��ह��): µ�L�?�� ��  	�	�� 	5 ����� 4�6� �हR ह"H  

�� �����+'� ���� 	�ह" (DM� �'��):�ह �"M� ह", 
�� ���K� ��H ...(C&
���)... 

SHRI RAMA MUNI REDDY SIRIGIREDDY: We have to give credit. We 

have to maintain the dignity and decorum of the CBI. Tomorrow, 
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whoever may come to power, we have to depend on the CBI for investigation. 

We have to correct the lapses and inefficiency. That being so, why have we to 

blame the organisation? This is the only organisation since Independence 

which is carrying out such investigation. This Government has referred the 

matter to the CBI. 

We are discussing about population, water, roads and all these things. 

Comparing all these aspects, we have to discuss corruption also. We have to 

evolve a consensus. What are the defects prevailing in our system even after 

Independence? Why are such things happening in the political parties, in the 

bureaucracy, etc.? The Government has a lot of information. Even the Income-

tax chiefs are caught by the CBI. The police officers are caught. Why have 

they chosen such types of officers? So, we have to discuss the matters 

prevailing at all levels. What are the lapses in selecting good officers for top 

positions? If we commit a mistake in selecting a top person, the entire sector 

will go in for corruption. So, my Party's view is that corruption is the root cause 

of everything. We have to debate the matter on the floor of the House for two 

or three days. There should be no other issue on such days. We have to 

debate it at all levels—village, block, district, the State and the Government of 

India levels. We have to give more thrust. The citizens of this country have to 

discuss corruption. Who is responsible? Which Party is responsible for it? This 

country was ruled by the Congree Party for so many years. Now, the NDA is 

ruling for the last five years. Why have they not taken steps to combat 

corruption? We have to discuss all these things without attributing motives to 

each other. It we attribute motives to each other, then it will continue for 

another fifty years. What are the remedies? 

[THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the 

Chair] 

So, we have to think of innovative methods to combat corruption. We 

should not blame each other. The law will take its own course. Now, the 

Government has entrusted the case to the CBI. Previously also, many cases 

were entrusted to the CBI. This is not the first case of corruption that we are 

discussing on the floor of the House. Since Independence, many issues came 

up for discussion and they were debated on the floor of the House. They were 

entrusted to CBI. Some cases are disposed of and some are still pending with 

the CBI. The 
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CBI will take care of them and the law will take its course. That is the only 

way. So, we have to discuss, evolve a consensus and we have to find out 

innovative methods to combat corruption at all levels. So, further discussion is 

required on this matter and my Party firmly believes in that. 

Now, we have many agencies in Andhra Pradesh also. We have been 

amending laws for the last four years there. We have been debating those laws 

and we have been taking opinion from the public also. We have strengthened 

the Vigilance Department and we have strengthened the Anti-corruption Bureau 

in Andhra Pradesh. Previously, the Anti-Corruption Bureau was having power 

to investigate people, but they did not have powers to arrest them. We have 

amended the law now. So, they can immediately arrest the people indulging in 

corrupt practices. Similarly, here also, we have to discuss, evolve a consensus 

and make good laws. In this way, we can prevent corruption. Now, corruption 

is deep-rooted everywhere in our country and everybody is talking about 

corruption. There is also no value for politicians and bureaucrats. To some 

extent, Judiciary is also blamed by the Chief Justice of India and others. This 

is the scenario of our country. 

My Party's philosophy is to fight corruption at all levels. The issue should 

be discussed thoroughly on the floor of the House and this issue has to be 

discussed with the leaders of all the political parties in the country. This is the 

main issue according to my party and me. So, we have to allot sufficient time 

for discussing this issue on the floor of the House so that all the political 

parties can express their views freely and firmly, about the lapses and gaps in 

the laws. After the discussion, we have to evolve a consensus. Then only, we 

can combat corruption to a certain extent in our country. Thank you, Sir. 

SHRI NILOTPAL BASU: Thank you, Mr. Vice-Chairman, Sir. It is a very 

important debate that we are having in this House on the basis of the 

statement which was made by the hon. Prime Minister yesterday. And, I have 

been trying to listen very carefully to all the speakers who have preceded me, 

and I think, I have enjoyed the debate. Particularly, I must mention that I 

always look forward to the interventions made by Mr. Singhvi, who is not here 

right now, because I think, I marvel at the way he manages to speak so much, 

yet not conveying anything. I also look forward because I always find myself 

ending up with addition to my vocabulary in English language, but, perhaps, very 

little else. Now, what 
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the debate is ail about? Now, Mr. Singhvi was claiming and he was charging Mr. 

Bhardwaj that Opposition is trying to pick holes. I think it is very difficult to pick holes 

because there are only holes and nothing else. This statement by the Prime Minister 

is, perhaps, the most amusing piece of document I have really seen for a long-

long time. And why is it so? Because it is all good to wax eloquence about 

platitudes, and, giving advice what the Opposition should do, and the Treasury 

Benches advising the Opposition that the only way to defend the institution is to 

ditto, is to tom-tom, what the Government is claiming. Now, Mr. Vice-Chairman, 

Sir, the two key paragraphs in the Statement are the fourth last and the third last, 

and, on which I will try to say something. 

In the fourth last paragraph, it is stated, "It has been the policy of my 

Government that all allegations pertaining to corruption should be thoroghly inquired 

into. Accordingly, the CBI is inquiring into this whole matter and it would be pre-

mature to state anything till the inquiry is complete." In the third last paragraph, it is 

stated, "As hon. Members are aware, the CBI has full functional autonomy, and, 

under the recently enacted Central Vigilance Commission Act, the superitendence 

of the CBI in relation to offences under the Prevention of Corruption Act, has been 

vested by the Government in the Central Vigilance Commission. 

Now, Sir, I will show with concrete example as to how nothing could have 

been farther from the truth. This is the stated policy of the Government. Sir, we know, in 

our jurisprudence also, that justice delayed is justice denied'. 

Now, I come to one of the major cases of corruption, which has been referred 

to on the question of Tehelka. What happened? On the basis of the evidence that 

was available, the Army took up the case, held Court Martial and within six months, 

they handed out punishment to those service officers whom they found having 

complexity in the whole thing. 

But, what is the performance of the Government. The CBI is yet to file a 

charge-sheet against any of the accused who has been seen to be receiving 

money, and, we don't know as to when the Inquiry Commission is going to end. One 

of the persons who is accused, and, who had to resign, and, very gracefully, the 

Prime Minister had accepted his resignation, is back in the Council of Ministers, 

and, while the Commission's work is on, the Prime Minister tells us that nothing has 

been found against him. Now, can there be any gross mockery of the judicial 

system? Mr. Jethmalani is sitting here. He is one of the persons—I am very 

proud of him—who 
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contributed for the reinvention of the Tehelka group, which is now going to come out 

with a publication because not only was the justice denied but also majoy key 

journalists, financiers have been hounded-up. 
 
Sir, am sorry to say that one of the financing companies, which is now 

registered with the New York Stock Exchange, whom the Joint Parliamentary 
Committee consisting of Members of both Houses of Parliament have given 
clean chit, and, SEBI has delisted them from doing business in the Indian 
Stock Market, and, the Prime Minister claims that we are very fair; we never 
flinch from inquiring into "things. Will the Prime Minister also tell us as to how 
long will this mockery go on? Mr. Bhardwaj has been quite charitable to the 
Prime Minister. He has great regards. He is a great man. But, I am sick and 
tired of the expression that he is a good man in bad company. I think, today, 
what is more abominable is not just the people of this country seeing on the 
television that a Minister is receiving money, but, what is outrageous is that 
the whole Government is involved in conducting, alongwith your Mission 2004, 
operation White Wash. And, by this statement, the Prime Minister's stand is 
exposed before the country, spearheading the Operation Whitewash. Now, the 
Prime Minister has said "I have forwarded these press clippings on 17th 
November, 2003". Yesterday, there was a press report in The Hindu. Sir, for 
paucity of time, I am not quoting, The Hindu says day before yesterday, for the 
second time, when the CBI had asked Mr. Dilip Singh Judev to report to them 
so that they could question, he gave them a slip; he did not attend. This is the 
preliminary inquiry going on. Today is the 11th of December. I mean, it is a 
shame that today we are starting our celebrations for the 200th session of this 
House and a Member of this House, who happened to be a Member of the 
Council of Ministers, had to resign and his resignation was accepted by the 
Prime Minister. He is under inquiry by the leading, premier investigative 
agency of this country, and he is not cooperating with the CBI. I do not expect 
this Prime Minister of give instructions to the CBI. I totally agree with Singhvi 
Sahab that it is not the job of the Prime Minister. But, why the CBI is moving in 
this manner? Why the CBI is moving in this manner? Why are they not hauling 
him up? Yes, there is a need for investigating the agency of so-called Rahul. 
But the fact of the matter is the ex-Minister received money, and, not only that, 
if the Prime Minister has sent press clippings and video clippings to the CBI, 
he should also have seen that Mr. Dilip Singh Judev on camera has accepted 
that he accepted money, S� b
�� �� �.
.�. 	5 Q�z�  J9¶�  
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���ह� �� F���� �6�2 b 4�� ह" �ह�� ��[	 Z����4 ��H 2ह Z����4 ह	�� 6 �9�� Q� ��-
“�"�� K9�� �� �हR ह; ����� K9�� �� �	 6 �हR ह"” �ह �� ह	�� 6 �9��H �� 
<����...(C&
���)... 

�� ��� ���� (��ह��): J9¶� ���ह� 
 �� ���� 
�� �� 2� �ह Z����4 �����H 

�� ��"$N�" ���:�� <���� �ह Z����4 6 ?��4� S� �.�.b:. � <��2��� 6 
?��4 S� ���� 	�J 6 b�� ���5 �� ��� �� �हR f�z54�, �ह ��ह� ��� �� �हR ?� ���H 

 [THE DEPUTY CHAIRMAN in the Chair] 

I would like to know from the Prime Minister, he has not made, whether 

he has any opposition to or reservation about sting operations, because in 

Tehalka or in Dilip Singh Judev case, the entire argument of the BJP and the 

Government is that the veracity of the videotapes must be checked. From this, 

one gets an impression that perhaps ...(Interruptions) 

SHRI SWARAJ KAUSHAL (Haryana): It should be checked 

...(Interruptions) 

SHRI NILOTPAL BASU: I believe you also will have some time, and we 

will be enlightened.with your ...(Interruptions) 

SHRI SWARAJ KAUSHAL: What wrong has happened if it is being 

checked ...(Interruptions) 

SHRI NILOTPAL BASU: I have no problem. I am asking about the stand 

of the Government that from the Operation Whitewash, embarked on this 

country and the people and their right to information, one gets an impression 

that the question is not about corruption, but it is about hounding out the 

whistle blower. And there, I have problem, because again, this Government 

has only hypocrisy to speak for itself. The debate that is going on on the 

murder of Satendra Dubey, an IITian graduate, an engineer, in the road 

project ...(Interruptions) 

SHRI BALBIR K. PUNJ: Also mention that it happened in Bihar. 

...(Interruptions) 

SHRI NILOTPAL BASU: Wherever it happened ...(Interruptions) 
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SHRI PREM CHAND GUPTA: What Bihar has got to do with this? 

...(Interruptions) 

 
�$.��� '�
 ��-���: ��� ह9b ��ह�� 	5?  	� �हR b� ह" b���H ��� �9���� ��K� ह"H 

...(C&
���)... b���  	� b� ?��ह�H 

�� ��"$N�" ���:6�Z�� 
, f��Z� �H 

�� �"
�� �� . ����: ��ह�� 	5 ह9b ह" �हH 

SHRI PREM CHAND GUPTA: Why Bihar only? It was in India. 

 
�$.��� '�
 ��-���: b��� �ह �ह�� ह9�  	� �हR b� ह"H G��� ��� �9���� �� ���� ���� 

ह9� ��K� ह"H...(C&
���)... 

�� ��"$N�" ���: 6�Z�� 
 f��Z�H...(C&
���)... 

�� �"
�� �� .����: �ह ��ह�� �� ह9b, ��ह�� ��H...(C&
���)... 

�� ��� ����:�� �ह��9P��� 	5 ह9bH...(C&
���)... �ह �ह��9P��� 	5 �हR ह9b ���? 

Why Bihar only?   ... (Interruptions)   It happened   in   India. ... (Interruptions) 

�� ��"$N�" ���:b� f�z ��
�H ...(C&
���)... 

�$. ��� ����:
� �ह �5W� 42��	5L � �
5� ह" why did you protect 
it?...(interruptions) 

D�������:8�
 �"M 
�<��H...(C&
���)... 

�� ��"$N�" ���: f�z ��
�Hf�z ��
�H...(C&
���)... 

SHRI PREM CHAND GUPTA: Why did the PMO leak the letter? 

...(Interruptions) 

THE   DEPUTY   CHAIRMAN:   Please,   take   your   seat. ...(Interruptions) 

�$.��� '�
 ��-���:���� 	�J 
 ��  �ह�� �� ��L� �� ह9b <���� G�� ह$�� ह9: 
ह"H...(C&
���)... 

�� ��"$N�" ���:b� G��� f��Z��H <a�9 Z��2L� ह� �ह� ह"H...(C&
���)... 
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D�������:���$�� 
, L�<	 �� u��� ��K�H...(C&
���)... 

�� ��"$N�" ���:�2�� �ह ह" ��...(C&
���)... 

Madam, I am aware of the time and I am also aware of the fact. 

...(Interruptions) 

SHRI BALBIR K. PUNJ: Then he should have mentioned it that it 

happened in Bihar. ...(Interruptions) 

SHRI NILOTPAL BASU: Madam, I think this is too much. Earlier, Mr. 

Ahiuwalia and Mr. Singhvi were almost dictating us what we should speak to 

uphold the dignity of this great institution of this country. Now, Mr. Punj wants 

me to be more specific as to where it occurred. But my point is not Bihar, It 

could be ...'(Interruptions).. 

SHRI S.S. AHLUWALIA: We cannot discuss it here. ...(Interruptions)... 

SHRI NILOTPAL BASU: Madam, I do not think you have permitted him to 

speak. ...(Interruptions)... 

 
�� %�.%�.1ह"�
��"&�: 	"Z	, �� ��ह�� �� �ह �ह� ह;H...(C&
���)... 
 
�� ��"$N�" ���:ह	�� N� ��� �हR �हH...(C&
���)... 
 
�$.��� '�
 ��-���:��ह�� �� ����	 ���� 2��� �&� ह;? ...(C&
���)... *��ह�� �� 

����	 ���� 2��� b� ��4 ह;H...(C&
���)... 

SHRI NILOTPAL BASU: Madam, this only exposes the hypocrisy of the 
Tresury Benches, 	"Z	, 
� �9 f ���� ह"*  %� �� b� �� ��
�H...(C&
���)... 

 
�� %�.%�.1ह"�
��"&�: 	"Z	, �ह 3���`���	5W  %� ह;...(C&
���)... 
 
�� ��"$N�" ���:	; 3ह�92����� 
 �� �ह�� ह� @ �� G�� Q�Z G· F���� ह� 4� ह" 

<���� �ह �� 3ह�92����� 
 ��  �6� �हR ���� ह"H...(C&
���)... 
 
SHRI BALBIR K. PUNJ: Can any part of India be called a* ? Is it fair? 
 
 �� ��"� ��ह�9��:�ह ����� �ह� ह"? ...(C&
���)... 

*Expunged as ordered by the Chair. 
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THE DEPUTY CHAIRMAN: I will look into the record and see if he has 

called it. If it is so, then I will remove it. Now, go ahead. Please, do not distrub 

him. 

�� ��� ����:	"Z	, ���� �9�
 ��ह� 	�	�� �� Z��2L� ���� ?�ह�� ह; ...(C&
���)... 

THE DEPUTY CHAIRMAN: I only want to say one thing. We have 

constraint of time. So, please, speak to the point ...(Interruptions) 

SHRI NILOTPAL BASU: I have not been allowed to speak. 

...(Interruptions) You are not protecting me. I will just conclude. 

SHRI PREM CHAND GUPTA: Madam, they want to divert the issue. 

Mr.Basu should be given some more time. ...(Interruptions) 

THE DEPUTY CHAIRMAN: He is capable enough to speak within his 

time or even in less time. So, do not underestimate Mr. Basu. 

SHRI NILOTPAL BASU: Madam, you stop these interruptions. I am 

capable enough to take care of myself. ...(Interruptions) 

THE DEPUTY CHAIRMAN: Yes, I know. Let him take care of himself. 

SHRI NILOTPAL BASU: My point is that on this whole issue of Satyendra 

Dubey's murder and the public debate that has been taking place in the media, 

Government's position is there should be a Whistle-blowers Act to protect the 

whistle blowers; and what we have seen in the case of Tehalka and in the 

case of Shri Dilip Singh Judev is that more emphasis is being put on the 

veracity of the tapes, not on the people who are caught during the act of a 

wrong doing. ...(Interruptions) That is my problem. My problem is not about 

the CBI checking the veracity of the video tapes. 

SHRI BALBIR K. PUNJ: Your entire case is bassed on the tapes only and 

if you do not authenticate the tapes ...(Interruptions) 

 
�� ��"$N�" ���:	"Z	, �� �n�� �	5L� ?�� �ह� ह;H 	"Z	, b� <��� N�� ���� �� 	�� 

�����H...(C&
���)... 

D�������:���� �9�
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<���� �� ��� b� 3��� �	� 	5 ������4�H b� �ZPL�� 	� �����H...(C&
���)... N�� ���� 
��� �� ह��� ह"H ����� 	; 36 �� ��� ��K �ह ह� @H ���$�� 
, b� 
[� ��� ��
��H 

239 



RAJYA SABHA [11 December, 2003] 

 
�� ��"$N�" ���:�� 6  %�...(C&
���)... 

D�������:b� G��� �ZPL�� ��54� �� 2� G��� ह F���� L�<	 �54�H ��� b��� L�<	 
�	 �z 
���4�H b� �� ��� �����Z �� ��
�H 

�� ��"$N�" ���: 	"Z	, 
� ह	��� L�<	 <�ह��� �� ���� ह" G�	5 �� ह	 ���54� हH  

D�������:F���� L�<	 �हR ���� ह" Q�z�-�ह9� ���� ह"H 	; ��G�L ���� ह"H b� 
[� �� 
����� K$	 ��
�H 

�� ��"$N�" ���:	"Z	 M� ह"H...(C&
���)... 

�� �S ��" ����� (�ह��." �'��):	"Z	, <�ह���* � ��� �ह ह"H 
 
D�������:3~f� 3� b�* � ��� �� ��ह� �������HLet us get out of the and go 

to the heaven. 
SHRI NILOTPAL BASU: Madam, I charge this Government of trying to 

make us believe that instructions by the Government are given in black and 
white, in written documents. I think nobody in this country will believe that the 
Government operates and instructs its agencies, functioning under them, 
through only written statements! I just want to find out from the Prime Minister, 
on this Ayodhya case when we had made a categorical charge that the CBI 

has manipulated ... (Interruptions) ��<	 �	��PL� �� PL�L	5L ह", <���� 	;�� �� 
����...(C&
���)... Q�z� ��PL ����g��...(C&
���)... 

 
%� �����& �'(&: �
�� ��  ���� 	5 ह"H...(C&
���)... 
 
�� ��"$N�" ���:��<	 �	��PL� ����� ह;...(C&
���)... 

THE DEPUTY CHAIRMAN: Mr. Nilotpal Basu, will you, please, conclude 

now? 

SHRI NILOTPAL BASU: No, I will not. 

THE DEPUTY CHAIRMAN: You have to. 

SHRI NILOTPAL BASU: They are not allowing me to speak. 

...(Interruptions)... 

 
D�������:b� �"�M� 8�=H 

*Expunged as ordered by the Chair. 
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SHRI NILOTPAL BASU: You are not protecting me! And they are not 

allowing me to speak! 

THE DEPUTY CHAIRMAN: Even without the interruptions, your time is 

over. 

SHRI NILOTPAL BASU: No. 

THE DEPUTY CHAIRMAN: Yes. I have seen the record. I don't speak out 

of my head. 

SHRI NILOTPAL BASU: Madam, I am telling this, I have pointed out that 

when Mr. Chairman was reading out the time allocation that we have a five-

hour debate... 

THE DEPUTY CHAIRMAN: Four hours. 

SHRI NILOTPAL BASU: Five hours. 

THE DEPUTY CHAIRMAN: Four hours. 

SHRI NILOTPAL BASU: We have a five-hour debate. 

THE DEPUTY CHAIRMAN: I am sorry, the Members dispute the time 

which is written, printed on my paper! If you want to discuss it for ten hours, I 

have no problem. But it should be decided. 

SHRI NILOTPAL BASU: Madam, I have a five-hour 

...(Interruptions)...Madam, I want to point out...(Interruptions)... You see the 

record. The Chairman said 'from twelve to five'. And that means five hours. I 

can make out from that. 
 
THE DEPUTY CHAIRMAN: But that doesn't mean that you can speak 

all the time, five hours �����H 

SHRI NILOTPAL BASU: No, I am not speaking. I have been disturbed, 

and you are not asking these Members who are taking my time, to keep quiet. 

THE DEPUTY CHAIRMAN: I am. I think you are not hearing. I am asking 

them to keep quiet...(Interruptions)... 

SHRI SURESH PACHOURI: They don't listen to you. 

THE DEPUTY CHAIRMAN: Sometimes, you also don't listen to me! 
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SHRI NILOTPAL BASU: I am, therefore, referring to the Prime Minister's 

statement that CBI has full functional autonomy, and I am challenging that on 

the basis of facts. The statement made by the erstwhile CBI Director, Mr. 

Sharma, whose statement is identical to that of Arun Jaitley who made that 

statement here in this House that CBI will not refer it to the Special Court in 

Lucknow and all the seven hundred evidences which the CBI itself has 

selected to prove the complicity of the Deputy Prime Minister of this 

Government, that will not be taken on board. Is that functional autonomy? I 

have no soft corner for Mr. Jogi, and I think there will be a very few people in 

this House to shed tears for him. Prosecute him, if you know. You should. It 

should be done. But why do you have a certain approach towards Jogi and 

another kind of approach towards Judev! If you are opposed to to sting 

operations, why are you not taking on board the fact that Mr. Kashyap and Mr. 

Pandey have gone on private channels saying that the Deputy Prime Minister 

knew about all this? And the Law Minister was proudly presenting to the whole 

nation the tape!...(Interruptions)... And he says that the President of the BJP 

also knows about sting operations. ...(Interruptions)... Nobody has a soft corner 

for Jogi. ...(Interruptions)... <���� 	9Oa�� ह" 	"Z	...(C&
���)... 

THE DEPUTY CHAIRMAN: What is this? ...(Interruptions)... 

SHRI NILOTPAL BASU:Therefore, we cannot have... (Interruptions)... But CBI 

under this Government has been used as a tool to defend their own people and 

to denigrate and decimate the Opposition, 

THE DEPUTY CHAIRMAN: Please conclude now. ...(Interruptions)... 

Please don't interrupt. Let him conclude. 

SHRI NILOTPAL BASU: Therefore, a Joint Parliamentary Committee be 

formed with a definite time frame so that it can go to the absolute heart of the 

truth. Thank you, Madam. 

THE DEPUTY CHAIRMAN: Okay. I have to announce because somebody 

wrote a wrong calculation. Our procedure is that we finish first up to AIADMK, 

and then go back, not half-way through, because there are many more 

speakers, and I have the names of some speakers from other parties, which 

are eight in number. So I call, after Shri Nilotpal Basu, Shri Shahid Siddiqui. 

SHRI KAPIL SIBAL (Bihar): Madam, my name is next. 
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THE DEPUTY CHAIRMAN: I will call you after him. Don't worry. 

SHRI KAPIL SiBAL: Madam, in the morning I was told that I would be speaking 

after him. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: I am sure somebody must have told you wrongly 

because I have to go by the procedure. I am not doing anything myself. 

...(Interruptions)... 

SHRI KAPIL SIBAL: You set the procedure. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: We did not do. The House did. I don't do anything. I 

only do what the House wants me to do. 
  

�= ��^Eہ، �ہ %���ر �& %ے ��� ہے، �ہ اس ��ں ) : ا/� $�د��( ����� 	�
 	�ہ���_��ڈم ڈ$ٹ� ��
 ��ہے وہ F0�ات �ے د()ے رہے ہ�ں، ��ہے two wrongs make a rightو	�اس ��/� ;�� ہے �ہ 

   ا(ہ�ں (ے ہ9�Jہ ۔۔۔۔۔۔��ا,"7۔۔۔۔۔-وہ ��$J= �ے ��Q@ رہے ہ�ں
  ;��؟�ہ F0�ات �ہ�ں %ے : 	�
 ��O ��Qل ��وٹ

��(5ہ ;پ ڈ%ٹ�ب �� رہے ہ�ں ۔۔۔۔۔��ا,"7۔۔۔۔۔۔ ا%"_ے ;�� �ہ ;پ (ے F0�ات �ے : 	�
 	�ہ� ����� � ،��;
  د()�ں �� �Qٹ� ���1 ��� ۔۔۔۔۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔۔۔۔

��$ �.E% ے: اپ_�Fے د���ں ����� ہ� رہ� ہے؟ ���ں �.)ڑا ہ� رہ� ہے؟-ا�.�، ا�.� ا(ہ�   
 �ے د()�ں %ے �Qٹ� ���1 84ے د()ے ہ��ے /.ے /� ;پ (ے ان �� �& F0�ات �: 	�
 	�ہ� �����

�./ ��   ;پ �� �.� �� رہے ہ�ں۔۔۔۔-�
 
† �� ���ह' ��)*�� (DM� �'��):	"Z	 �Z8L ?���	"� ���ह��, �ह ����� 
� �� �� ह", 

�ह <�	5 �2a2�� ��� b: ह" �� two wrong make a right. ?�ह� 2ह 49
��� ��  ��4� �ह� ह�, ?�ह� 
2ह ��8 � ��  �� ��= �ह� ह�H <�ह��� ह	� �...(C&
���)... 

 
�� �&+�� "�" ��$!:�ह 49
��� �ह�� �� b��? 

†�� ���ह' ��)*��:b��, ����� b� �ZPL�� �� �ह� ह;H...(C&
���)... <���� 
b�� �� b��� 49
��� ��  ��4� �� 
OPL��: ����H...(C&
���)... 

D�������:3~f�, 36 G�ह5 ����� ��
�H ��� ह� �ह� ह"? ��� X4z� ह� �ह� ह"? 
† �� ���ह' ��)*��: 
� 49
��� ��  ��4� ह9� Q� �� b��� G��� 84 ��  ��4� �� 
OPL��: 

���� Q�H b� 
� 6 �� �ह� ह".... 

THE DEPUTY CHAIRMAN: Shahid Siddiqui Sahib, don't look at 

†Transliteration of Urdu speech. 
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them. You are not addressing them. You are addressing the Chair. 

(Interruptions)... You should know the procedure. (Interruptions)... Don't look at 

them. You address me. (Interruptions) 8�= �"M 
�<�H �����, ��O¤� 

H...(C&
���)... ���L 
, b� �"M 
���4� �� �� ���� ? �����H 

   
�ڈم، �ہ %���ر ہ9�Jہ %ے ا$�ے d"Z ��م �� دو%�ے d"Z ��م %ے �Qٹ� ���1 ��/� : 	�
 	�ہ� ������

 �ہ ���0 - �ے �_ے �ے د()�ں �� (�م ���ے ہ�ں �ہ F0�ات �ے د()�ں �� �Qٹ� ���1 ��(ے84 �ہ -;�� ہے
 �ہ $>."ے ��$J= ���/ے ہ�ں ا$�ے ��$Q� �� =Jٹ� -�� (�م ���ے ہ�ں، ��د�� �� �Qٹ� ���1 ��(ے �ے �_ے

 �C(�ن �ے �ہ دو $��9(ے (ہ�ں �"�ں 0ے اور ا0� �"�ں 0ے /� $.� د�� ��ں ��)H راج -���1 ��(ے �ے �_ے
  ۔۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔۔۔۔۔ہ��0 اور د�� ��ں ا��9(�ار
 %ے راج (��� (ہ�ں �H %��5 ۔

 
 

†�� ���ह' ��)*��: 	"Z	, �ह ����� ह	� � �� 3��� 4�� ��	 �� ����� 4�� ��	 �� 

OPL��: ��� b: ह"H �� 84 ��  ��4� �� ��	 ���� ह; 49
��� ��  ��4� �� 
OPL��: ���� ��  ���H 
�� 
�4 �� ��	 ���� ह;H 
���2 �� 
OPL��: ���� ��  ���H �� ��f�� ��8 � ����� ह; 3��� ��8 � 
�� 
OPL��: ���� ��  ���H ����� ��  �� �� �"	��� �हR ?�54� S� 34� ?�54� �� ��� ��  	5 
�4� 
��
 ह�4� S� ��  	5 :	����� �� ��
���� �हR ?� ���H...(C&
���)... 

THE DEPUTY CHAIRMAN: He said, "jungle raj". (Interruptions)... I don't 

know whether it is unparliamentary or not. (Interruptions)...  

�� ���ह' ��)*��: 	"Z	, 
�4� ��
 ��`���	5L� ह"H...(C&
���)... 

THE DEPUTY CHAIRMAN: Now, can we go back to the normal 

discussion, please? (Interruptions)... 

�� %�.%�.1ह"
�� �"&�:	ह����, �� 2��Q� �� 3�	�� �� �ह� ह; S� �ह �ह� 
ह; �� 
�4���
 ह�4�H 

D�������:3~f�, �����H 

�� %�.%�.1ह"
��"&�� : 	"Z	, b� <��� �ह5 �� 
�� � �L 6�y� �� ���4 
��5H 

D�������:b� 6�yx ��
�H  ��ह� ��O¤� ��ह�, b� �ह9� 3~f�  

����PL ह;H 3~f� �����H 

†Transliteration of Urdu speech. 
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 	�ہ� ������	 : =��ہ7 ہ� %E.ے 	�E ہے اور ��ں (ے �ہ �ہ� �ہ ��)H راج ' ��)H راج'��ڈم ڈ$ٹ� �_��
ڈم  ��- ا0� �ہ $��9(ے رہ�ں 0ے، ا0� ;پ اس T�ح %ے �"�ں 0ے /� ��)H راج �= %��5 ہے-�= %��5 ہے


 ��ت �� NF9% (ہ�ں $� رہے ہ�ں /� اس �� hiج ���ے $�س (ہ�ں ���ں ا0� ��9 ہے، ا0� �ہ �� NF9% �5)ا
�ں ا%��9jل ہ�/� ہے ۔۔۔-ہے� �"E9%ا =	��  ا0� �ہ ��ف، ا%JUٹ ��ت �� �ہ $���ٹ�5 3���% ��ں، ��(Qٹ� ٹ

By giving the explanation you are wasting your time. You  
�.E% ں �� ہ� رہ� ہے:  $��اپ�  -اب �ہ %& ;پ �ے ٹ��2 �

speak on the subject, please. 
  

�ڈم، ��ں �ہ �ہ�� ��ہ�� ہ�ں �ہ �� د�� ��^& �� ر()ے ہ�/.�ں $5ڑے 0_ے، ا(5ے :  	�
 	�ہ� ������
kف ا�h,-ر-;ئ;-kف ا�h, ے ���0 �ے� �5= �� - �� 0_�-;ر-;ئ- (ہ ��� ��� :� �"_ے، ;پ (ے �ہ ٹ.

�� ��/� �ہ ��ن /.� ;پ �� -;ر-;ئ-� �ے ,hف ا�kد�� N��$ ں� درج �� �ے ان �� 0���1ر �� �ے ���ں (ہ
د��ے واO؟ �ہ �ہ�ے ہ�ں �ہ $ہ"ے �ہ $�ہ �)�ؤ �ہ د��ے واO ��ن /.�؟ /� ;پ اس �� 0���1ر ��F_ے، اس %ے 

�� �"5ہ اس %ے �ڑا ��0ہ $��._ے �ہ ��ن /.� د��ے واO /2 �� ر	�ت؟ ا(ہ�ں (ے اس ��ت �� �ECل (ہ�ں� 
 د�� -ا(ہ�ں (ے �ہ ��� �ہ ا$�ے اس ��0ہ �� �.�U(ے �ے �_ے �� ��/�ں ا(ہ�ں �ہ� ہ�ں، وہ �ڑ
 	����n ہ�ں

 �3 ��ت �� ر%�؟ �ہ - ا(ہ�ں �ہ �ہ� �ہ �ہ $�Qہ ��ں ر%� �ے �_ے �ے رہ� /.�-�ے �_ے �ہ 7	����n ہے
ے �_ے �F.ے �� ر%� ��ہ_ے، اس ر%� �ے �_ے ���رزن �� رو��ے �ے �_ے �� �1ج ���(� ہے، اس �

  oن $� ا(ہ�ں (ے �ہ ��ت �ہ� ہے ��ڈم ۔۔۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔۔  ٹ�"� و�-��ں �ہ $�Qہ �ے رہ� /.�
��$�.E% ۔۔۔۔: اپ @�  اہ"�وا��ہ ��، $"


 	�ہ� ������	  :���ہ  ا(ہ�ں �ہ� -اس T�ح �� 	����n ��ت ا(ہ�ں �ہ� ا(ہ�ں (ے �ہ�/�9 �0(�ه� �� (�م �
 �ہ �ہ7 ہ� - ا(ہ�ں (ے ا$�ے ;پ �� �ہ�/�9 �0(�ه� %ے ���h-�ہ�/�9 �0(�ه� ��O %ے $�Qہ ���ے /.ے

�� �� رہے ہ�ں، -	����n ��ت ہے$ ���Y� �$ ں، اس� اس �ے ��و��د �ہ ��گ اس ��@ �� ��ڈم �� رہے ہ
0�� ہے -�F.ے 	�م ;/� ہے I� ن�J) ہ�� اور ا%5ے �_ے  �ے او$ coalition ;ج $�رے د�� ��ں %�ا�

 ��ہے وہ ��)�رو�9J5= ہ�ں، ��ہے ��د�� - ��9�ے �ے ;0ے-ذ�ہ دار �� ��گ ہ�ں، �� ر	�ت ���ے ہ�ں
 ;ج �iم ہ��و%��(� د�N5 رہ� ہے �ہ - �& $�Qہ ���ے ہ�ں /� ہ9�ں 	�م ;/� ہے ;ج %ڑn $� ��/ے ہ�ۓ-ہ�ں

- %�-س �� �Qٹ� �1ئ ��/ے ہ�ں اس �ے ��j $�ده�ن ����
 ;�� ا-�T 3�ح %ے �ہ d"Z ��م ہ� رہ� ہے
0�� ہے $>."ے -��-�� (�م ��� ��/� ہے ��5= %�-;ئ-�� ��;�� �ے ا(Qٹ� ٹ��	= �� �T 3�ح %ے ����د �

��Q ا�.� (�"�$�Q� H �� (ے �ہ� �ہ �T 3�ح %ے -��ر %���ں �ے ا(�ر، ا�s� ���� �5%ل (ہ�ں �"�� ہے�

 ��FQ �ے ���j"ے ��ں %�����-��- ��0�� اور �T 3�ح %ے ;ج �3 ��ز ��� �� رہ� ہے ;ئ ���3 ��ز �

��ں ��/ے ہ�ں، ;پ %>��� %��ے %ے �.ڑn ��/ے ہ�ں؟ %�� nے -;ئ-��-۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔۔ ;پ ا/�� �.ڑ� 
0�� ہے اور ۔۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔ �� fc ا(Qٹ� ٹ��	= �� %�ا%� �3 ��ز �
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†�� ���ह' ��)*��:	"Z	, 	; �ह �ह�� ?�ह�� ह� @ �� 
���2 ��ह� 
� ��4� ह�Q� 
��z5 4�, G���  �K��� ��.b:.b�. � ����  
�4 ��  �K��� ��.b:.b�. � 
4:H ?���, b��� �ह M� ���� ����� 
���2 ��  �K��� ��.b:.b�. �
� ����  
G��� �4����� ����  ��� �हR ��f ���� 
��� �� �&� Q� b��� ���� 2���?�� �ह�� 
ह; �� �ह�� �ह ��� �4�s �� ���� 2��� �&� Q�? �� b� G��� �4����� ��
�, 
G��� ���f� �� �&� Q� ���� 2��� �9	�� ��a2�? G�ह��� <� ��� �� �9 ��� �हR ���� 
�O[� G��� �z� 49��ह G�ह��� �ह ���� �� 3��� <� 49��� �� f9 ���� ��  ��� 
� ���5 
G�ह��� �ह ह;, 2� �Z  	���� ह;H ��  ��  ��� �ह9�  	���� ह;H G�ह��� �ह �ह� �� �ह 
�"�� 	; ��� ��  ��� �� �ह� Q�H ��� ��� � ���? �� ��2=�� �� ����� ��  ��� 
� 
¸&
 ���� ह", G���  ��� 	9X� 
� ��� ?��ह�, G� ��� ��  ��� 	; �ह �"�� �� �ह� 
Q�H L���2=� �� G�ह��� �ह ��� �ह ह" 	"Z	H...(C&
���)... 

 
D�������:3ह�2����� 
9 , 8�
... 
 
†�� ���ह' ��)*��: <� ��ह �  	���� ��� G�ह��� �ह S� G�ह��� 	ह�$	� 

4��� �� ��	 ����H G�ह��� �ह� �� 	ह�$	� 4��� ��z�� �� �"�� ���� Q�H G�ह��� 3��� 
b� �� 	ह�$	� 4��� �� �	����H �ह �ह9� ह  	���� ��� ह"H <���  ��2
�� �� ��4 <� 
?= �� �� Z�� �� �ह� ह;, <� �� ���: ��  �� �ह� ह;H 	9X�  	� b� ह"H b
 ���� ��  
	5 �2����� �� �� �4 4�� ह" coalition ��  v�� S� G���  ��� �
t	���� 
� ��4 ह;, 

� ��a2� ���� ह; �" 	�� ��  b4�-?�ह� 2� ��4�� �¹	x ह�, ?�ह� 
���2 ह�- 
� �"�� ���� ह; 
�� ह	5  	� b� ह" b
 �z� �� 
��� ह9�H b
 b	 nह�9P��� ��K �ह� ह" �� ��� 
��ह �� �ह 4�� ��	 ह� �ह� ह"H G���  ��� ���� 	�J b�� G��� 
OPL��< ���� 
ह;H �.�.b:. �� ��	 ���� 
��� ह" ����� �.�.b:. ��  <�PLL�� � �� �
� ��ह 
�� ����� ���� 4�� ह" ��f�� ?�� ���� ��  3���, G�� ��: �	��� �हR �	�� ह"H 

"�� 36 ���$�� ��9 
 �� �ह� �� ��� ��ह �� ���� 	OP
� ��  	�	�� 	5 
�.�.b:. �� �	���
 ���� 4�� S� ��� ��ह �� b
 �	���= ���� 
� �ह� ह" 
...(C&
���)... b� <��� 6z� ��� 
��� ह;? b� �~?�: �9��� �� 6z� 
��� ह;H 
�.�.b:. ��  <�PLL�� � �� ����� �	���= ���� 4�� ह" S�...(C&
���)... 

 
�� %�.%�. 1ह"
��"&�� :	"Z	, �� <�PLL�� � �� ����	 ���� ��  ��� �� 

P2n�4 ��	���� ��� 
� �ह� ह;H 34� G���  ��� ��: �	�x ह� �� �.�.b:. �� 
�2u2�� ���� � ��: ���   � 4: ह" �� G��� ��� ��  ��	�� ��  ��5H �� <� ��ह 
�� b��� � �4���H...(C&
���)... 
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�ڈم، د�5._ے �HQ"Q �)�/�ر ہ� �� ��ل رہے ہ�ں ۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔ اور �� ��ت �ہ� �� :	�
 	�ہ� ������  
   - �ہ� رو�ہ ا(�5 رہ� ہے-رہ� ہے اس �� %��ے �� /��ر (ہ�ں ہ�ں

 

†�� ���ह' ��)*��: 	"Z	, ���K� 	9��	�� �4���� Kz� ह��� ��� �ह� ह;...(C&
���)... 
S� 
� ��� �ह 
� �ह ह" G��� �9��� �� �"��� �हR ह;H �ह �2"�� <��� �ह� ह"H 

 
D�������:3~f� b� 3�� ��� ��ह�, 	; �9��� �� �"��� ह� @H b� �����H 

  


 ,�ن YZ�ان زاہ��	 : 
ا0� ��Q �� ��ت ہ� ��/� ہے /� اس �ے $���ار �ے ;	�/�ں �� ;پ (���

  د��)ے �� (ہ�ں د��)ے، �ہ %�اہ ہے ۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔

 

†�� ���ह' ��)*��: 	"Z	, 	9X� b��� ����x ?��ह�H	; 3�� ��� �" �� �ह��? 

D�������:b� 34� G�� ��K�� ��� ��54� ��...(C&
���)... will listen to you. 

 

 T�ف (ہ�ں د�N5 رہ� ہ�ں: 	�
 	�ہ� �������
 T�ف د�5._ے-;پ ���  - ;پ ��$�ہ �

 
†�� ���ह' ��)*��: b� 	�� ��� �हR ��K �ह ह"H b� �� ��� 	�� ��� ���K�H 
 
D�������: 8�
, b� �����, �����H...(C&
���)... �हR �� b��� �	� 6 K$	 ह� 


��4�H 
 

��ا و7C /� ا�.� 	�وع ہ� (ہ�ں ہ�ا ہے ���(5ہ �F.ے ����ے �� ا(ہ�ں (ے ��MC (ہ�ں : 	�
 	�ہ� ������
  -د�� ہے

 
 
�� ���ह' ��)*��: ����  �	� �� 36  9� ह �हR ह9b ह" ����� 	9X� ����� �� <�ह��� 

32�� �हR ���� ह"H 

THE DEPUTY CHAIRMAN: That is my job, not yours. 
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�ڈم ��ں �ہ �ہ�� ��ہ�� ہ�ں �ہ �ہ �� �Qٹ� -ہے�F.ے ا�.� ����ے �� او%� (ہ�ں د�� : 	�
 	�ہ� ������ 

�@ ہے ��� =5�Q� �� =J$ٹ� -51�J= ہے� 
�� =J$�� ،ڑ(� ہے�ے % =J$�� �/ ں ہے� ��$J= د�� �

�@ ہے� n�)�u, اس %ے �.� ز��دہ =J� ��$J= %ے ;پ �ڑ %�5ے ہ�ں ��� =5�Q� �� =J$ٹ� �1ئ -51

 ;ج �.$ - 3� ��J$= %ے �ڑ(� �ڑا �H5J ہ� ��/� ہے��ے د�� �� $�ده�ن ����
 اور د�� �� %���ر /�

 ;ج -T�ح %ے ��$Q� �� =Jٹ� �1ئ ��� �� رہ� ہے، ;ج �T 3�ح %ے ��$J= �� �ڑه�وا د�� �� رہ� ہے

�ں �ہ�/�9 �0(�ه� �� (�م ا%��9jل ��� �� رہ� ہے، �ہ�/�9 �0(�ه� �� (�م ��$Q� �� =Jٹ� �1ئ ��(ے � =J$��

 ہے، �ہ �ہ7 ہ� ,u�(�n اور ۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔ �.)N(�% 7 �� (�م ���ے ہ�ں �ہ �ے �_ے ا%��9jل ��� �� رہ�

  ��گ ۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔

 

†�� ���ह' ��)*��: 	9X� 36 ����� �� 32�� �हR ���� ह"H 	"Z	, 	; �ह �ह�� ?�ह�� ह� @ 
�� �ह 
� 
OPL����  � ह", ��8 � ��  	5 ह" �� ��8 � �� �z�� ह",��8 � �9� ?
 ह"H ����� 
��8 � �� 
OPL����  � <��� 6 F���� K����� ?
 ह"H ��8 � �� b� �z ���� ह; ����� 
��8 � �� 
OPL��: ��� ��  �� ����	�J S� ��  � ����� �� ��� ��8 � �� �z�� �z� 
	9Oa�� ह� 
��� ह"H b
 �
� ��ह �� ��8 � �� 
OPL��: ���� 
� �ह� ह",b
 �
� ��ह �� 
��8 � �� �¥�2� ���� 
� �ह� ह", b
 ��8 � 	5 	ह�$	� 4��� �� ��	 <P��	�� ���� 
� �ह� ह"H 
	ह�$	� 4��� �� ��	 ��8 � �� 
OPL��: ���� ��  ��� <P��	�� ���� 
� �ह� ह", �ह �ह9� ह 
K����� S�...(C&
���)... 64�n�ह �� ��	 ���� ह; �� ��4H ...(C&
���)... 

 
����� ��"� ��ह�9��:4�6��� �� K$	 ���� 
� �ह� ह"H �� ��� b� 	�ह&� �� �ह ��5 

���� �ह ��4 �� ...(C&
���)... 
 
D�������:���K�, N�� ह" 34� b� �ह 	���� 	5 ?�ह�� ह; �� �� 	`�4�9 � �Z��L ह� 

S� 
� ��  ��  ��8 � ��  ��� ह	 ����  ���� 	5 
� �9K ह" 
"�� �� ह	 ��4 
��ह� �� �ह� ह; �� 
It is better that we have a meaningful debate, P2n�4 ��	���  ��� N
5� �� �4��� �� 
��� ^�Oe �� �4��� �ह �हR ह"H 

 You should discuss it in the spirit in which the discussion should take 
place in the House; otherwise, we will be disrupting each other and in the 
process the whole parliamentary system will be destroyed. 
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[11 December, 2003] RAJYA   SABHA 
  

�ڈم، ��ں ا�: ��ت �ہہ رہ� ہ�ں �ہ ا0� ;پ �ہ�/�9 �0(�ه� : 	�
 	�ہ� ������ �� N(�% 7(.� ،�5��� (�م �
(�م ��5� ��Q� �� =J$ٹ� �1ئ ��(ے �� ��	� ���ں 0ے /� ;پ اس %ے ��$J= �� دور ��(ے وا�ے 

 ;پ د�� �ے ,hف ان ;��ڈ�"3 �� ڈ���� ��(ے �� ��م ���ں 0ے، ;پ د�� �� �ہ ���(ے �� ��م -(ہ�ں ہ�ں
� �C�� ،ں���ے �.� ہ2 %ے $ہ"ے /.ے �= �� ہ2 ا�: ���ں �ہ ہ2 ��$ٹ ہ�ں اور ہ2 اس ^�9م ��ں (�)ے ہ

�@ ہے اور ;پ �ہ -i@ت اور %�9ن د��ے، وہ �.� اس ^�9م ��ں ہ�9رے %�/ N	��H ہ�ں� n�)�u, 
 �ہ �ڑ
 ��د���� (ے /� ��ر��ر��(� ہے �ہ ہ�ں، ��ں (ے $�Qہ ��� ہے اور -�Qٹ� �1ئ ���ں، ���j وہ ��ن رہے ہ�ں
�ڈم، �ہ �ڑ
 -��رزن �� رو��ے �� �ڑا �.�ر
 $hن �� رہ� ہ�ںوہ ��(�ے ہ�ں �ہ اس �_ے ��� �ہ ��ں �� 

9��(H �"� دے رہے ہ�ں-,u�n�) ��ت ہے، ;پ ا�5% �9��(H �"� دے رہے ہ�ں� �.� �� =J$�� - :ہ� ا� 
�ں /� ;پ %ے �ہ� ر���Qٹ �� رہ� ہ�ں �ہ ان ���0ں ��، اس %���ر �� ����� -�ڑ
 ,u�n�) ��ت ہے� 

�ں دو $��9(ے (ہ ا$����ں، ا�: ���0 �ے �_ے اور ا�: ��د�� �ے �_ے���ے �ہ ��$J= �ے ��رے� - 
 ا0� �ہ دو $��9(ے ا%��9jل ���ں 0ے /� �C(�ن �� �� ا$�� -دو(�ں �ے �_ے ا�: ہ� $��9(ہ ا%��9jل ���ں

 �& �C(�ن �� -�� اہ9�7 ہے، ا$�� �� و7jC ہے، ا$�� �� i@ت ہے، ا$�� �� ا�ECل ہے، وہ ,�2 ہ����ے �0
ECراج ہ�/� ا �� H(�� ں��ل (ہ�ں ہ�/� /� ��ں ا�: ��ت $.� �ہ�ں �0 �ہ ��Q �.� د�� ��ں ��Q �.� %�9ج �
 �C(�ن �ے دو $��9(ے ہ�/ے ہ�ں /� ���0ں �� �ہ ا^�Qس (ہ�ں ہ�/� �ہ �C(�ن ��ں ہ9�ں ��ا�� %@ا �"ے -ہے
 ہ2 -اس ��@ �� د�5.� ہے ��ں /� �ہ�ں �0 �ہ F0�ات �ے ا(�ر ہ2 (ے - ہ2 �ہ �HQ"Q د�N5 رہے ہ�ں-�0

�HQ"Q اس د�� ��ں اس ��@ �� د�N5 رہے ہ�ں �ہ �C(�ن �ے دو $��9(ے ا%��9jل �� رہے ہ�ں 
 �ہ ��n - �ہ �.� ا�: �ڑ
 ,u�n�) ��ت ہے-۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔ ;پ %>��� %��ے ہ� �.ڑn اٹ.�ے ہ�ں
� �� ����ے �� ��MC (ہ د�ں اور  ;پ دو%�ے ;د�-/�(��n ��ت (ہ�ں �ہ ;پ %>�ئ �� %��ے �� /��ر (ہ ہ�ں

 ان �ے ��رے -ا%5ے ��j ;پ �ہ �ہ�ں �ہ ��^&، ہ�9رے (��� �ہ7 ہ� ز��دہ ��(_ے ہ�ں، �ہi�� 7@ت ہ�ں
 اٹH �� �ے ��رے ��ں ��ئ ��ت (ہ�ں �ہ�� - ہ2 اٹH �� �� �ڑ
 i@ت ��/ے ہ�ں-��ں ��ئ 	�E (ہ�ں �ہ_ے

 ��)�رو �9J5= اور د�� ��، اور ���ے %�/.��ں  ��5= اٹH �� �3 �1ج �� ��5� �H رہے ہ�ں،-��ہ�ے
�v را%�ے $� �ے ��(ے وا�� (ہ�ں ہےw� رہے-��، �ہ �1ج ��ئO�% ہU%�� �� ہ� /� اس d"Z �1ج &� - 

 ;ج ہ�9رے %���ے �ہ -اس �� ��9(ڈر ان ��k ہے، ا�5% (�7 اور ��/�ں $� �.� %�ا��ہ (�Jن �I ��/� ہے
��/� %ے ��ت ��(� ��ہ_ے اور %���� ��ہ_ے اور %���ر ��  اس %�ال $� ہ9�ں ;چ E90.-%�ال ہے

- ان �ے ,hف ا�k-ا��9(�ار
 �ے %�/N ا�: $��9(ہ ا$��/ے ہ�ۓ ��د�� �ے ,hف ��روا�� ��(� ��ہ_ے
 ا�: ��sل - اس �� $�ر
 ا(�5ا��
 ��(� ��ہ_ے اور ا(ہ�ں 0���1ر ��(� ��ہ_ے-;ر درج ��(� ��ہ_ے-;ئ

_ے �ہ �� ��گ ��$J= �� رہے ہ�ں، �� ��گ �."ے �iم $�Qہ �ے رہے ہ�ں، اس �": ��ں 2��C ��(� ��ہ
 �� �ہ�ے ہ�ں �ہ ��ں -�� $�Qے �� ,�ا ��� رہے ہ�ں، �� د�� �� ��(�ں ��>�ے �� ��ت �� رہے ہ�ں

�>�رے (��= $ٹ���: �� �� (�م ا(ہ�ں ��� �ہ �� ��ہ�0ے �� -�5._ے ����
 %ے �>N �.� ��ادو()�� 
 �� اس T�ح �ے ��م �� رہے ہ�ں ان �ے ,hف ��ف ��ف $���3 -�(ے د��ادو()�دو()�، �� ��ہے �
 ا0� (ہ�ں ہ��0 /� د�� �� ���� �� و	�اس اس %��ده�ن اور �C(�ن �& ا����ٹ� رول -��روائ ہ�(� ��ہ_ے

  - �ہ7 �ہ7 ده���ان-;ف Oء $� %ے اٹN ���ے �0
                
  "�	 2�,"  
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RAJYA SABHA [11 December, 2003] 
 

†�� ���ह'� ��)*��: 	"Z	, 	" �� ��� �ह �ह� ह� @ �� 34� b� 	ह�$	� 4��� �� ��	 
����, 64�n�ह �� ��	 ���� ��8 � �� 
OPL��: ���� � ���   ��54� �� b� <��� 
��8 � �� ��� ���� 2��� �हR ह;H b� ��  ��  �K��� G� b<�Z�[� �� �Z	���  ���� �� 
��	 ��54�, b� ��  �� �ह ����� �� ��	 ��5q� �� ह	 ��8L ह; S� ह	 <� ह	�	 	5 ��4� ह;, 
��� �
��� 6 ह	�� �ह�� Q� �
��� ह	 �� <F
� S� �t	�� ���� ह;, 2� 6 <� ह	�	 	5 ह	��� 
��Q  ��	� ह;H �ह �Z K����� ?
 ह" S� b�  �ह 
OPL��: ��5,��� 2� 	�� �ह� ह;H 
���2 

 �� �� ���-��� 	��� ह" �� ह��, 	;�� �"�� ���� ह" S� 2� 	���� ह; �� <���� ���� �� 	; ��2
�� 
�� ����� �� �z� 6�� 8��� �� �ह� ह� @H 	"Z	, �ह �Z K����� ��� ह",b� G��� �t�9�� 
��� �� �ह� ह;H ��8 � �� 6 �t�9�� ��� �� �ह� ह;H �ह �� �Z K����� ��� ह"H 	; �� b��� 
�ह ���2�PL �� �ह� ह� @ �� <� ��4� ��, <� ����� �� ����� 
�� �� ��8 � ��  ���� 	5 �� 
�"	��� � 3����� , �� 
�4 ��  ��� S� �� 
���2 ��  ���H ���� ��  ��� �� ह �"	��� <P��	�� 
��5H 34� �� �� �"	��� <P��	�� ��54� �� ����� � 3�� 
� 3ह�	�� ह", 3�� 
� 2�� ह", 
3�� 
� <F
� ह", 3��� 
� <���� ह", 2ह K$	 ह� 
��4�H 
� ����� �� <���� �हR ह��� �� 
	; �� ��� ��� �ह��4� �� ��� 6 ��  	5 ��� 6 �	�
 	5 
�4� �� ��
 ह��� ह"H ����� ��  �� 
�"	��� ह��� ह; �� ��4� �� �ह �ह��� �हR ह��� �� ����� 	5 ह	5 ����� �
� �	��4H ह	 �ह 
	9��	�� ��K �ह� ह;H 	; �� �ह��4� �� 49
��� ��  3��� ह	�� <� ?
 �� ��K� ह"H ह	 	9��	�� <� 
��  	5 <� ?
 �� ��K �ह� ह; �� ����� ��  �� �"	��� <P��	�� �� �ह� ह;...(C&
���)... b� 
�~?�: �9��� ह 6z� GM�� ह;H �ह 6 �� �Z K����� ��� ह"H �ह �������J� ��� �हR ह" �� 
b� �~?�: �� �9��� �� �"��� � ह�H b� ����� b�	 �� ����� �� 	&�� � �5 S� G���  ��� 
b� �ह �ह5 �� ��ह�, ह	��� ���� �ह9� ह F���� 	��� ह;, �ह9� ��<F
� ह;H G���  ���� 	5 ��: 
 %� �हR ��ह�H ह	 3L� 
 � �Z <F
� ���� ह;H 3L� 
 ��  ���� 	5 ��: ��� �हR �ह�� 
?�ह��H ����� 3L� 
 �
� �&
 �� ���� ?� �ह� ह;, ��4�� �¹	x S� ��  �, S� 	��� 
���Q�� �, �ह �&
 ��: �ह ��P�� �� �� 
��� 2�� �हR ह"H 
� �&
 4�� ह� �� G��� 
� 
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� ��4 ��8 � 
�� �ह� ह;, 
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� ��  � K��5 ��?�� � 
��� �� �ह� ह;H 
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��	 <�ह��� ���� �� 
� ?�ह�4� ��� ���q�, 
� ?�ह� K��� ���2� ���4�H 
� <� ��ह ��  ��	 

�� �ह� ह" G���  �K��� ���-��� �9��� ����2�: ह�� ?��ह�H 34� �हR ह�4 �� ��  � 

��� �� �2a2�� <� ���2��� S� ����� ��  <O�2��L �� �� �} �� �� GM 
��4�H �ह9�-
�ह9� ���2��H 

 
SHRI KAPIL SIBAL: Madam, thank you for giving me this opportunity to 

participate in this debate on behalf of my party. I have been listening with rapt 
attention to the proceedings thus far. And, before I start, I just want to place 
on record of this House what happened in that episode that was printed on the 
16th of November in the Indian Express because that will clarify some of the 
issues that have been raised in this House. It was not just that Judevji was 
alleged and seen to betaking money and saying, “K9�� �� �हR ह" ����� K9�� � 
��	 K9�� �� �	 6 �हR ह"” —it is not just that—something else happened before 

that which has perhaps, slipped the notice of many of my colleagues. There is 
a rustling of note, and Mr. Rateria tells the person who brings the note, “N�� 
	� ��� 8�
H b� ��
-��
 N�� ���� ह;”H so  it is not a one-time operation. It is a 

consistent conduct that is to be looked into by any investigative agency. This 
is not, perhaps, the first time that in Room No. 822 of Taj Mansingh that the 
money was taken. This conversation suggests that on a regular basis the 
money was being paid to Judevji. And for what wonderful purpose, I don't 
want to comment on it. The hon. Ministers and the Government are free to 
take money like this and say that they are spending it for charitable purposes. 
We have no problems on that. The people of this country will then deal with it. 
But this, Madam, is the reality. Now, having said that, Dr. Singhvi raised a 
most wonderful point, and I was absolutely amazed. He said, "Look, it is 
important to establish the identity of the person who gave the money." Yes, it 
is very important; I entirely agree with Dr. Sjinghvi. So, forget the CBI. We will 
assume that the CBI is not an expert body, that they know nothing about law. 
Take an ordinary man. If he looks at what has happened, he sees the tape; he 
sees somebody giving the money; that somebody's name is Rahul; he sees 
the Minister receiving the money; he hears Mr. Rateria saying, “b� ��
-��
 
N�� ��� ���� ह�?” so,what would be the immediate impulse of that ordinary 

man? He will pick 
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up the phone, ring up Mr. Judev and ask him, "Who gave you the 

money?" And, he would ask him: Why do you say “b� ��
-��
 N�� ��� ���� 
ह�?” And the moment that happens, the identity of the person will be 

established. So, you don't have to conduct a complex, convoluted, preliminary 
inquiry, which the Prime Minister talks of in his statement, to find out the 
identity of the person, because the identity of the person who took the money 
is clear; I suppose, you don't doubt that. He is a public servant, He is not, under 
the Prevention of Corruption Act, entitled to take money and thus he is an 
accused. So, what is this preliminary enquiry meant to do? The identity of the 
public servant, who receives the money, who is an accused in this case, is not 
in doubt. So, why have you not registered an FIR? Please answer that 
question. Now, what is even more interesting and that also emerges from the 
Prime Minister's statement. This happened on the 16th of November. The 
Prime Minister made his statement on the 10th of December. In paragraph 4 of 
the Prime Minister's statement, this is what I read, "The CBI has also sent 
notices to both Judev and Shri Rateria, requiring them to appear before the 
CBI". What does this mean? It means, almost one month has passed, they 
have neither picked up the phone to find out nor have they asked Judev and 
Rateria to be before the CBI. So, what is the inquiry that is being conducted? 
That is why we said that there is cynicism in the people of this country because 
in the case of Jogi, within five days, without a preliminary inquiry, an FIR was 
registered. These are the double standards we are talking about. In the case of 
Tehelka, two-and-a-half years have passed, neither a preliminary inquiry not 
an FIR! What is interesting...(Interruptions) That is why, Madam, when Dr. 
Singhvi was talking about in wonderful terms that the Prime Minister has said 
that what is wrong in saying that the CBI must take appropriate action. This is 
what is wrong. That in the case of Jogi, the appropriate action is FIR; in the 
case of Judev, the appropriate action is a preliminary inquiry and in the case of 
Tehelka, the appropriate action is neither an FIR nor a preliminary inquiry. That 
is the appropriate action that we are concerned about. 

Now, remember, Madam, the hon. Prime Minister was the one who 

originally said, "My Government believes in zero per cent tolerance towards 

corruption". I remember those words. I was thrilled 
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in my heart that here we have a man who is going to stand up to standards in 

public life. What do I see at the end of the five-year term? Warm embraces 

towards all those who are corrupt; a 100 per cent tolerance towards 

corruption. And, here is this man—I am not talking about myself because I 

had admired him for a long time—who was a colossus in the eyes of the 

public. He was a giant, when he came to the public life. Now, the ordinary 

man has started seeing him as no different from an ordinary human being. The 

Prime Minister has reduced himself, through this statement, and whatever this 

Government has done, to an ordinary human being. We don't expect the Prime 

Minister of this country to be just an ordinary human being. Don't let that happen. 

The last sentence in his statement hurts me even more. He says, "I would 

like to assure this august House that the truth will soon be out and the law will 

take its course". Madam Deputy Chairperson, the truth is already out, and the 

law is taking another course. That is the reality of the situation. The Treasury 

Benches were really upset when we talked about the double standards of the 

CBI, and my good friend, Nilotpal Basu, was pointing that out. I have, and I 

will place before you, Madam, the statement of the Director of the CBI,' who 

was dealing with this issue. It is pure literature, when we read it. What does he 

say? "When the Judev tape came to the CBI," to his notice, this is what the 

CBI Director says, "the investigations have started. We have asked the Indian 

Express for the video cassettes". You will see the similarity of the statement of 

the Director of the CBI with the statement of the Prime Minister. I am sure, 

that is coincidental; I am not saying that the Prime Minister has issued any 

instructions. Probably, the CBI Director thinks the same way as the Prime 

Minister. Then he is asked, why have you not started these investigations? He 

says, "Let us first get the tape, and after examining the tape, we will decide 

whom to talk to." Then, when another question was put to him, he said, "We 

have to find out whether it is a credible happening." So, he doesn't believe 

that Judev is Judev. Judev says he is Judev. But the CBI Director says, "No, I 

can't believe it. He may be somebody else." After all, that is a genuine fear in 

the mind of the CB'I Director! Who knows? He says, " We have to find out 

whether it was credible happening or a sting operation, and whether 

something had been contrived. All these things are necessary." So, he is 

saying 
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the same thing which the Prime Minister is saying, "We have to find out who 

did it." He does not want to find out who received the money, but he wants to 

find out who did it. Wonderful, because he thinks like the Government. 

According to the CBI Director, "What was shown on television was unclear. 

We have no idea who is the gentleman offering the bribe?" Please pick up the 

phone and ask Judev, "Who offered him the bribe?" He is the best person to 

tell you. You don't need to investigate the rest of the country to find this out. 

That will be a basic part of the investigation, it is a must to establish the 

unmasked mistakable identity of the person. That is exactly what the BJP has 

been saying to the public at large. The CBI Chief says, "The motive behind the 

operation also has to be investigated." This is the statement of the Director of 

the CBI, who says, "Before I do anything else, I must find out the motive of the 

operation." 

We, Madam, have come far away from those days, when the issues of 

the motives were relevant at all. If motive was the criteria, could it ever had 

happened that the entire Watergate issue should have been before the people 

of that country? In Watergate, nobody asked the question: Who is deep 

throat? Nobody asked that question. Nobody asked this from Carl Bernstein 

Team. Nobody asked it of Bob Woodward. And they bugged what? The 

meeting of the National Committee of the Democratic Party. Yet, till date, we 

don't know who deep-throat was. The American public said: "First find out who 

deep-throat was, and then deal with President Nixon." 

Are these the standards that we want to set in this country? I don't want to 

be legalistic, because I don't want to be legalistic in this House; but I just quote 

you two passages from two judgments of the Supreme Court. The Law 

Minister, of course, is the master of law, and he always gives advice. But this is 

what the Supreme Court says on tapes and on illegal searches, because, for 

example, if somebody has done this, it is .an illegal search. What does the 

Supreme Court say? It says, "In considering whether an evidence is 

admissible, the test is whether it is relevant to the matter in issue and, if it is 

relevant, the Court is not concerned with the method by which it was obtained." 

This is the law of the country, and you are saying, "First tell me the 

method, then I will find out." The law says otherwise. I will give 
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you another judgment. This is a Privy Council judgment followed by Supreme 

Court 1985 3SCC 72. It is the same thing. It says, "Illegality of the search 

doesn't vitiate the evidence collected during such illegal search." 

We will assume now that this entire search was illegal. But it doesn't take 

away the fact that Judev is an accused. It doesn't take away the fact that an 

FIR has to be registered. Then, why is the Prime Minister talking of an 

inquiry? The problem is political, the problem is not legal. Because, when 

elections are on, what were the statements made by the leaders of the BJP 

about Judev? Naiduji said, he is honest. He saw the tape, he saw him 

receiving money. But, Shri Naiduji, the President of the BJP said that he was 

honest. It was a vilification campaign, a conspiracy. This is what he said. 

Mr. Jaitley said that the credibility of the video was doubtful. This is exactly 

what the CBI Director said, but contrary to the Supreme Court. Then what did 

Advaniji said? He said this. Describing allegations as a queer kind of a case — 

now it becomes a queer kind of a case,—"so far nobody knows what is the 

source of the recorded material." This is exactly what the CBI Director says. We 

do not say that he was giving instructions, but obviously, they were thinking 

alike. He said, "So far nobody knows what is sources of the recorded material. 

Even the newspaper that published it, is believed to have obtained it from a 

different source." Then, of course, how could they leave Judev? They needed 

him for campaign. So, what did they say? They said, "Judev remains an 

important star campaigner for us." So, the fact of the matter is that politically 

they could not afford to deal with Judev because they thought that it may have 

an adverse effect. ,So, the political game is clear — 'forget about corruption, 

forget about zero tolerance, what is the need of the hour is to win elections and 

we have no principles.' You have shown it. In the past five years you have 

shown how you have thrown principles into the dustbin. But you see the double 

standards. When it comes to Jogi where the man says, 'this is not my voice' — 

whether you believe it or not, that is another issue — what does the Law 

Minister say and I quote him, "We have tied up every angle of the case. 

...(Interruptions)... We have tied up every angle of the case. A public servant 

has said on tape that he is prepared to offer bribe." The Judev tape case is a 

255 



RAJYA SABHA [11 December, 2003] 

case of offering bribe and taking it. Jogi tape is a case where he is prepared to 

offer bribe. This is a criminal act for which Jogi must go to jail." What kind of 

standards are these where the Law Minister says in one case, that if you are 

prepared to give an offer of bribe, you must go to jail, but in another case 

where the man has taken the bribe, there should be a preliminary inquiry. What 

are these standards? Please explain to us. At least the people of this country 

do not know. They want to be enlightened. Madam, the fact of the matter is 

that this country, the political establishment of this country—I do not want to 

sound partisan now — and all political parties have to actually deal with this 

very, very important issue as to how to reduce corruption in our country. Dr. 

Singhvi mentioned about Transparency International, which is an international 

watchdog on corruption, and we are at number 83 in the list of the 

Transparency International. What the Transparency International says is that 

India loses 1.3 per cent of its GDP on corruption every year. Seven billion 

dollars are lost by private business because they have to give bribe to public 

servants. So, you may save Judev one day, you may say save the Tehalka 

people one day. But the fact of the matter is that you are in the process not 

wanting, not showing the political will to deal with that issue. By issuing these 

statements, we have nothing else to do but to be cynical. If you remember, Dr. 

Singhvi said, "Why have you been cynical?" We have been cynical because 

you know the facts, you the persons who are guilty, the CBI knows it, you know 

it, your Ministers know it. You adopt different methodologies in different cases 

to suit your political purposes. That is why we are cynical. We do not want to 

be cynical. We want to cooperate with you. We have at no stage, no Member 

of the Congress Party has at any stage said, "We do not want an inquiry into 

who did it." We have not said it. So, please inqure into who did it because 

according to the CBI Director — and that is another statement I forgot to 

mention, Madam Deputy Chairperson — when he was asked a question, "Why 

are you finding out as to who did it?", his answer was and I quote because this 

is very important for my next point — he said, 'entrement is an offence." I heard 

the treasury benches just now saying, when my learned friend said that 

Advaniji and the Law Minister were involved in it, they said 'what is wrong with 

it?' ... (Interruptions). ..I heard that. Now, the CBI Director says, 'enterapment is 

an offence:' Has the CBI Director made Mr. Arun Jaitley and Mr. L.K. Advaniji 

an accused because if according to him, entrapment is an offence, then an FIR 

has to be registered against Mr. Advani and Mr. Arun Jaitley? So, either the 

CBI, in the case of Jogi, will say entrapment is not an offence or... 
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�� ��"��
 �#���� (�P& �'��):
�M	��� 
 �ह	� ह"? 

SHRI KAPIL SIBAL: It is possible. He may say in the case of Jogi 
entrapment is not an offence. And, in Judge's case, it is an offence because it 
all depends on the thinking of the Government. 

�� ��� ����:�� ��ह ��  ����� ह;H 

SHRI KAPIL SIBAL: I remember the days when the CBI was after Mr. 

Lalu. Everyday there was an application in Court. We had to defend it on a 

daily basis. When it came to Tehelka, everyday, there was an application 

against either Global or Tehelka. There was no application against others. Mr 

Jethmalani was defending them. He knows it well. I know how he went 

through. The fact of the matter is the Government, the treasury benches, the 

hon. Prime Minister, are not being sincers to the people of this country. I do not 

say that they are directly interfering in what the CBI is doing. But the public 

perception seems to be that either the CBI is more than willing to do what the 

Government wants it to do, or, the Government is through certain means, 

ensuring that the CBI is doing what it wants the CBI to do. There are only two 

possiblilities. Therefore, when Dr. Singhvi said that we should be in the 

process of nation building, that is, precisely, what our point is. We should be in 

the process of nation building. And, through this process, do not destroy our 

institutions. I agree with Dr. Singhvi. You are through your double standards 

and your double speak, destroying the institutions of this country, whether it is 

judiciary or the Human Rights Commission or the Election Commission or any 

other institution. You are destroying them. You are even destroying the exalted 

office of the Prime Minister because he should not be seen to be an ordinary 

man. And, unfortunately, the people of this country, now, have recognised that 

this Government can give them no better. Thank you very much. 

THE DEPUTY CHAIRMAN: Shri Ravi Shankar Prasad. 

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI RAVI SHANKAR PRASAD) : Madam, I am, 
indeed, grateful...  

�� ����� �.���:�&� �� �� � ह�Q 	5 ���� ह"? 
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�� ��
 ���� ���':	; ह	� � 3~f� �� � ह ���� ह�� �9��  6�:HI am.indeed, grateful for 

giving me the opportunity to make my submissions on the statement of the 
hon. Prime Minsiter. It is very clear and categorical as to how the Government 
of India views the entire issue of corruption and that must be investigated fairly 
and properly. I have been listening to the speeches of the very eminent 
speakers from the other side of the House. I heard Bhardwajji speaking about 
the institutions and their degeneration. Since I was an activist, I got reminded 
of the Emergency days, I got reminded of the supersession of the judges of the 
Supreme Court, I got reminded as to what happened to the media, I got 
reminded of the whole lot of things that even a person like Lok Nayak 
Jaiprakash Narain had to move the High Court in Mumbai to get permission to 
sit under the sunlight when he was suffering from kidney aliment. A great 
experience, under the Congress rule of institution building, came to my mind 
when Mr. Bhardwaj was talking about the institutions. My friend, Mr. Nilotpal 
Basu, an eminent leader, talked as to how the CBI's autonomy is being 
completely compromised or bulldozed. As a political activist, I have been going 
to Bengal from time to time. Other parties have been making allegations, 
particularly in some parts of the rural Bengal. But, howsoever true the 
allegations would be, an FIR would not be launched if the party office says 'no', 
and, howsoever silly the allegations would be, an FIR would be launched if the 
party office says 'yes'...(Interruptions)... 

SHRI K. RAHMAN KHAN (Karnataka): Are you justifying that? 

...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: I am not justifying. I am talking about 

Mr. Basu's record ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Let him speak ... (Interruptions).. .This is not 

fair... (Interruptions). ..Please, let him speak ...(Interruptions)... He did not 

disturb anybody ...(Interruptions)... 

SHRI A. VIJAYARAGHAVAN: Is the Minister saying this? 
...(Interruptions)... Has he got the evidence? ...(Interruptions)...  

�� ��"� ��ह�9��:	"Z	, ...(C&
���)... 

THE DEPUTY CHAIRMAN: Please sit down ...(Interruptions)... 
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I am sitting here ...(Interruptions)... I never saw Mr. Ravi disturbing a nybody ... 

(Interruptions)... 

 
����� ��"� ��ह�9��:	"Z	, ...(C&
���)... ��F� ��  ���� 	5 
� �ह ��� �ह �ह� ह;, 2ह 

����Z� 	5 �हR 
�� ?��ह�H...(C&
���)... 
 
D�������:�� �	�LH b� �"�M�H...(C&
���)...�"�M�, �"M 
�<�H He did not 

disturb anybody. Please, as Mr. Kapil Sibal ...(lnterruptions)...It is not the 
question ...(Interruptions)... Let him speak ...(Interruptions)..The discussion is 
going on in a very proper manner. Now, please let him speak. 
...(Interruptions)... No,   please keep quiet. ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Madam, so far as corruption is 

concerned, the great legacy of Congress Party in the last forty five years, 

starting from 50's to 60's to 70' to 80's is quite well known. Ever their Prime 

Minister had to suffer investigations in corruption cases, not only one Prime 

Minister, but two Prime Ministers. One Prime Minister got the rule bended 

when the Opposition leaders were in jail in order to remain in power. 

Therefore, the moral posturing, which emanates in brilliant English or 

sophisticated Hindi from that types, at times, makes one to reflect upon their 

duress in the Court, and there lies the double standards, which I would like to 

highlight. Madam, one issue has really distressed me. We are in power today; 

they can be in power tomorrow. That is the part of the democracy, but to make 

sweeping comments against any institution, is certainly not fair. The reason as 

to why I am making this statement is, the CBI was completely condemned in 

the wildest language possible. Is it fair? Kindly take one case. Here is a 

situation, where people are filing public interest litigations in courts after 

courts, wherein they have wanted that this case should go to the CBI. We 

daily see it in newspapers. Why is it happening? It is happening because there 

is a basic trust in the CBI. What is happening in the Telgi scam? Why is there 

a conscious reluctance on the part of the Congress Party, on the part of 

certain Chief Minister not to ... (Interruptions)..,.Yes! Yes! (Interruptions).What 

is happening in that ...(Interruptions)... Madam, what is happening in that 

matter? ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... 
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He has a right to speak; you have a right to speak; they have a right to speak. 

Have patience to listen. ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Madam, I was listening to Mr. Kapil 

Sibal, a man of great gradation and powerful eloquence, about his treatise on 

corruption. He did not speak even a word about Telegi scam, involving rupees 

thirty thousand crores! .. (Interruptions)...Madam, what is this? I should be 

allowed to speak ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Never mind. ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Madam, I should be allowed to speak. 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: I would like to say one thing. ...(Interruptions).. 

An this whole discussion, which J have been listening for about an hour, many 

corruption cases have been referred to. If every speaker had confined himself 

to the subject, which is under discussion today, I would not have said 

anything. But as everybody has a right to put his viewpoint through whatever 

example he wants to give, you should listen. What is wrong in it? 

...(Interruptions)...He has a right to speak what he feels right. He is not going 

to speak what you want. He is after all in your opposition. So, he will speak 

what he thinks right. He is not going to speak your language. So, you have to 

have patience. When Mr. Kapil Sibal was making his point, he was listening to 

him. So, have patience to listen, now. Please keep quiet. This is not the way. 

...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Madam, the reason why I am being 

constrained to make this reference is, a constant reference came about 

double standards. Police officers had commented about implications of certain 

Ministers in some of the Governments, ruled by the Congress party, in the 

Telegi scam, involving rupes thirty thousand crores. What have been their 

standard? What about their double standard? And, this particular scam has 

larger ramifications — national as well as international. Obviously, plain 

common sense dictates that one State police cannot go to the entire depth of 

the conspiracy. You would really appreciate it. Therefore, at least, the 

Congress party should stop talking about double standards. Madam, 
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a lot of press statements have been referred to. This morning, I also read a 

press statement in the Hindustan Times about the Leader of Opposition in the 

Lok Sabha, Shrimati Sonia Gandhi. She has made a very curious statement. I 

would like to read that. It says, "Mr. Jogi had no business trying to use all 

kinds of means to split the BJP. That is why have suspended him." 

...(Interruptions).,. Have patience! Have patience! Madam, there is an 

acknowledgement... (Interruptions)... 

THE DEPUTY CHAIRMAN: Please listen ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: There is an acknowledgement by their 

leader that he was using all sorts of means to split the BJP. But the question I 

am putting is this. Why is this realisation now? Mr. Kapil Sibal 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: Just one minute please ...(Interruptions)... 

 
SHRI RAVI SHANKAR PRASAD: Mr. Kapil Sabal talked of double 

standards. Here is a case where ...(Interruptions)... Madam, I should be 
allowed to speak. This is very unfair.  

 
D�������:���K� �ह �ह �हR ह"H b� ��� �� ����� �हR �� �ह� ह;H...(C&
���)... 

SHRI RAVI SHANKAR PRASAD: Madam, I should be allowed to speak. I 

did not disturb anyone. 

THE DEPUTY CHAIRMAN: Everyone has a right to speak in this House. 

They are elected to do that ...(Interruptions)... 

SHRIMATI AMBIKA SONI (NCT OF DELHI): Madam, when Mr. Bhardwaj 

was speaking, they were all disturbing ...(Interruptions)... 

THE DEPUTY CHAIRMAN: No, no ...(Interruptions)... I was not there at 

that time. I would have stopped them ... (Interruptions)...If I were there on the 

Chair, I would have stopped them...(Interruptions)..A was not there in the 

Chair... (Interruptions).. .1 did not allow anybody to disturb Mr. Kapil Sibal 

when he was making the statement. What happened before that, when I was 

not in the Chair, I am not responsible for that ...(lnterruptions)...P\ease listen 

to the speech. You have a speaker, he can reply. They can reply, you can 

reply. But let us have a meaningful discussion. He is making his point. Let him 

make his point. You make your point, whatever it is ...(Interruptions)... 
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SHRI RAVI SHANKAR PRASAD: Madam, I am grateful to you. Mr. Kapil 

Sibal talked about double standards. Now, see the double standards in the 

Judeo case and all the issues relating to Mr. Ajit Jogi. Based upon a spurious 

tape, under completely spurious circumstances, something comes in the 

newspaper about Mr. Judeo. He resigns. The Prime Minister accepts the 

resignation. He demands for a fair probe. 

Here is a case of Mr. Ajit Jogi, who becomes a member of the IAS, based 

upon other caste consideration, who becomes a Member of Parliament, based 

upon other caste consideration, has charges framed against him by a court in 

Shahdol. Proceedings have been instituted against him questioning his caste 

status by a competent constitutional authority. Here is a case where Mr. Ajit 

Jogi writes a spurious letter to the Prime Minister. The Prime Minister sends it 

to the CBI. The CBI examines it, takes his statement and comes to the 

conclusion that a forged letter was deliberately used by Mr. Ajit Jogi. Three 

instances of proper proceedings against him coming to a logical conclusion 

after investigations! Yet, he was not even asked to resign. On the contrary, he 

was painted as the poster boy of the Congress Party for the election in 

Chhattisgarh. That is double standard. This is double standard. And they are 

lecturing us on double standards. It is something very truly astounding. And 

today when Mr. Ajit Jogi has become a liability—why I said it was a very 

curious statement—certainly, he would not have been dumped had he not 

really shown the courage to even use the name of Mrs. Sonia Gandhi on the 

tape ...(Interruptions)... 

SHRI RAJU PARMAR: No, No ...(Interruptions)... 

SHRI SURESH PACHOURI: Please show the document where he used 

the name ...(Interruptions)... 
THE DEPUTY CHAIRMAN: If you list a discussion on Mr. Ajit Jogi's 

case, then, definitely, his name will come. So, if you are doing this, then, you 
are pre-empting that is should not be discussed. So, let him speak, �9��� 
��H...(C&
���)... No; no...(Interruptions)...He has a right to speak. 

SHRI RAJU PARMAR: He is quoting our Leader...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Madam, I did not complete 

...(Interruptions)... 
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THE DEPUTY CHAIRMAN: You complete your speech ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Then, I should be allowed to complete 

my speech...(Interruptions)...I should be allowed to 

speak...(Interruptions)...What is this? ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Yes, he is quoting, I know ...(Interruptions)... 

Many names have been quoted...(Interruptions)...Hon. Members,  I have been 

...(Interruptions)... 

�� ����� �.���:G�ह��� �ह�� ��	 ��
 ��� ह; ���<�H...(C&
���)... 

�� %�.%�.1ह"�
��"&�:	"Z	, �~?�: �z2 �4� ह"H...(C&
���)... 

D�������:3ह�92����� 
, b� �"�M�H You   please   sit   down ...(Interruptions)... 

Take your seat, please   ...(Interruptions)... �����, b� 3��� 6�yx �t��L ����H 
�� ����� �.���:	"Z	, 	; b���  
��� 	���� ��P� �� ��L ���� ?�ह�� ह� @ �� 2� 

Z����	5L ����� 
� <� �� � ��  ���6� 	5 3
� 
�4 
 �� ������ 
 �� ��	 ����� ह"H �� ����2�� 
���<�H...(C&
���)... b� �� �t	���� 	�J ह"H 4�� ...(C&
���)... N�� �हR ह��� 
ह"H...(C&
���)... 

 
D�������:	���� ��P� b��� �9 f �2�� �� �ह� ह;H b� 
2�� �� 

��
�...(C&
���)... 
 
�� ����� �.���: 	ह����, G�	5 G���  ��	 �� G[��K �हR ह" b� 4�� ��� �ह �ह� 

ह;H...(C&
���)... 

SHRI RAVI SHANKAR PRASAD: Madam, should I say something? 

...(Interruptions)... 

 
D�������:b��� �2�� ���� ह"H b� �� �9 f ��f �ह� ह;H b� 
2�� �� ��
�H G�� 

�9 f �2��
 ह; G��� b� 
2�� �� ��
�H 

SHRI RAVI SHANKAR PRASAD: Madam, the discussions have come on 

television a number of times. ... (Interruptions)...We have watched it. 

...(Interruptions)... Mr. Pandey, specifically, asked Mr. Ajit Jogi, "has it Sonia 

Gandhi's support?" He said, he will, certainly, 
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    ensure that. What are you talking about? It is a matter of investigation 

...(Interruptions)... 

AN HON. MEMBER: Madam, he is misleading the House 

...(Interruptions)... 

 
�� ����� �.���:	"Z	, 	��� ��� G� L�� �� W�����8L ह"H 	; 	���� 	�J 
 �� ����� 

?�ह�� ह� @ �� 2ह 4�� ��� �ह �ह� ह;H...(C&
���)... 

D�������:b� �"M 
�<��H...(C&
���)... 

�� ��
 ���� ���':M� ह"H...(C&
���)... 

�� ����� �.���:G� L�� �� W�����8Z 	��� ��� ह"H G�	5 G���  ��	 �� G[��K �हR 
���� ह"H �ह 4�� ��� ह"H ...(C&
���)... <�ह��� G���  ��	 �� G[��K ����  ...(C&
���)... 

D�������:�9��  �?&� 
, ...(C&
���)... �� �	�LH b� �"�M��H...(C&
���)...  

�� ����� �.���:	"Z	, 
� 4�� ��� �ह ह" G��� ����Z� �� ������ 

���H...(C&
���)... 

D�������: b� �"M 
�<��H...(C&
���)...can speak with one person at a 

time. Mr. Suresh Pachouri, I can hear you; you don't have to shout.. 
.(Interruptions)... 

 
�� ����� �.���:����� 	"Z	, �� 
� 4�� �ह �ह� ह; ��� <��� ��� ��54�? 

...(C&
���)... 
THE DEPUTY CHAIRMAN: Please sit down...(Interruptions)... Please 

take your seats, all of you. Mr. Pachour, your Party has been allotted time. You 
are most welcome...(Interruptions)... Just one minute...(interruptions)... You 
can mention, whatever you want to mention, about it ... (Interruptions).. .If 
everybody gets up, I am not going to answer...(Interruptions)...Please sit 
down..I am talking to one person, not to everybody...(Interruptions)... b� �"M 

�<��H...(C&
���)...Please take your seats...(Interruptions)...Please take your 

seats...(Interruptions)...You cannot speak...(Interruptions) b� �"M 

�<��...(C&
���)...  
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�� ����� �.���:�Z� �� 3��
 � ��  ��	 �� �
� G� L�� ��  ���6� 	5 ���� 4�� ह" 


� �� G� L�� 	5 ह" ह �हRH...(C&
���)... 	"Z	, 
� ��� G� L�� 	5 ह" ह �हR G��� �� �� 
����Z� �� �2����� ��5 �� 2� ����Z� 	5 3���  %� 2��� �5...(C&
���)... 

THE DEPUTY CHAIRMAN: Just one second. I will look into the record 

and see, please sit down. l cannot say more than that ... (Interruptions)... I will 

look into the record what has been said ...(Interruptions)... 

 
�� %�.%�. 1ह"�
��"&�:	"Z	, ��� �9��  �?&� 
 �� L�� ��  W�����8 � �� �ह 	���� 

ह;? ...(C&
���)... 

�� ����� �.���:<�	5 �ह �� 4�� � ��� ��� ह"H...(C&
���)... 
 
THE DEPUTY CHAIRMAN: I will look into the record. If there is 

anything, I will see later, not now...(Interruptions) b� 6�yx �����H...(C&
���)... 
 
�� %�.%�.1ह"�
��"&�:2ह�� �� ��f� �4"� ��: ��	 �हR ह��� ह"H 2ह�� �� ��f� �4"� ��: 

��	 �हR ह��� ह"H �ह �2��2��� ह"H...(C&
���)... 2ह�� ��: ��	 ह��� ह �हR ह"? 
...(C&
���)... 


 ,�ن �	  
�ہ ��ت ����ے �� �)ہ (ہ�ں ہے ۔۔۔۔۔۔��ا,"7۔۔۔۔۔۔": ا/� $�د��"YZ�ان زاہ�  

 
 

†�� G�� ������ ���ह'� (DM� �'��):�ह* ��� ����� � 
4ह �हR ह"H...(C&
���)... 
 
D�������:b� �"M 
�<��H8�
 ��L Z�G�H * %� 3���`���	5W ह"  and it will not 

go on record. I will look into the record... {Interruptions)... I told you that I will 
look into the record., (Interruptions)... 

 
�� ����� �.���:���� L�� 	5 
�4 
 �� ������ 4��� �� ��	 �हR ���� ह"H 

D�������:b� �"�M��Hsaid," I will look into the record." Please sit down... 

(Interruptions)... After my assurance that I will look into the record and see 
what has gone into it, please listen to him. Let him finish, because we are not 
having even lunch hour and you are not allowing people to 
speak...{lnterruptions)... 

†Transliteration of Urdu speech. 

 * Expunged as ordered by the Chair. 
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SHRI NILOTPAL BASU: Madam, I have to say something. 

THE DEPUTY CHAIRMAN: Is it a point of order? 

2.00 P.M. 

SHRI NILOTPAL BASU: No; it is not a point of order, but I want to seek 

some clarification. We have been here for quite some time.. 

SHRI RAVI SHANKAR PRASAD: Madam, I have not yielded... 

(Interruptions)... 

SHRI NILOTPAL BASU: Madam, can we make a statement which is, 

actually, incorrect and get away with it?...(Interruptions)... 

 
�� ����� �.���: ���� L�� 	5 
�4 
 �� ������ 4��� �� ��	 �हR ���� ह"H 

D�������:b� �"�M��Hwill see to it. What is right and what is wrong, I am not 

aware of anything. I don't have any letter. I will look into the record and 
see...(Interruptions)... Please sit down...(Interruptions)... I said, I will look into 
the record, why are you making so much confusion about it?... (Interruptions)... 

 
�� %�.%�.1ह"�
��"&�:	"Z	, � �9��  �?&� 
 ���-��� �ह �ह� ह; �� L�� � 

W�����8 � G���  ��� ह"H ��� 2� G��� �Q5�L� 	���� ह;? ...(C&
���)... ��� 2� �Q5�L�� L 
��54� �� 2ह L�� �ह ह"? ...(C&
���)... 

 
�� ����� �.���:�ह��� ���Z 	5 3L� 
 �� ��	 �� ��� b��H ह	�� G��� ��	 �हR 

���� ह"H...(C&
���)... 
 
�� %�.%�.1ह"�
��"&�:��� b� �ह�� ह� �� L�� �ह ह"? ...(C&
���)... 
 
�� ���" ��T�":�ह��� L�� 	5 3L� 
 �� ��	 �: ��� b�� ह"H<���  ���� 	5 ह	�� 

G���  ��	 �� G[��K �6 �हR ����H...(C&
���)... 

THE DEPUTY CHAIRMAN: Will you please sit down? ...(Interruptions)... I 

promise, that I will look into the record...(Interruptions)... Please sit down. 

..(Interruptions)... I will look into the records. ..(Interruptions)... This is the only 

way I have. ...(Interruptions)... I cannot tell it off-hand. ..(Interruptions)... I have 

no other way. ..(Interruptions)... 
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�� ��� ����:b���  ��	�� ���� ह;H b� ��� ���}Z� ��K54? ...(C&
���)... �Z� �� � 

b��
 � �� ��	 ���� 
��, ����	�J �� ��	 ���� 
�� ...(C&
���)... �ह 4�� ��� 
ह"H...(C&
���)... 

 
THE DEPUTY CHAIRMAN: No; I am sorry. ...(Interruptions)... Please sit 

down. ...(Interruptions)... I have no other way except to look into the records 
and see what is wrong and what is right. ...(Interruptions)... I cannot say 
anything without looking into the records. ...(Interruptions)... �"�M�, �"�M�,I will look 

into the records. Please sit down. ...(Interruptions)... 

SHRI MOTI LALVORA (Chhattisgarh): Let him apologise or let him 

withdraw his words. ...(Interruptions)... 

 
THE DEPUTY CHAIRMAN: I will look into the records and see. 

...(Interruptions)... I will look into the records. ...(Interruptions)... Please sit down. 

...(Interruptions)... Until and unless I see the records, I cannot say anything. 

...(Interruptions)... �����,����� 

SHRI RAVI SHANKAR PRASAD: Madam, I leave it to your judgement. 

...(Interruptions)... 

SHRI PRANAB MUKHERJEE (West Bengal): Madam, I would just like to 

make a small submission. Mr. Ravi Shankar Prasad has said that the tape 

mentioned the name of the Leader of the Opposition. Whether he has stated it 

or not, that you can verify from the record. But it is being challenged that in the 

record, there is no mention of her name. Therefore, if the Minister makes a 

wrong statement, and if it is found that it has gone on record, then he should 

either authenticate that 'what I have said is correct', or, he should apologise to 

the House for misleading the House. ...(Interruptions)... 
 
�� %�.%�.1ह"�
��"&�:�9��  �?&� 
, b� bQ��L�� L ���� �� �ह ह" �� 

�हRH...(C&
���)... b� <�� bQ��L�� L ���...(C&
���)...�&� 	�� 	��4�4�? ..(C&
���)... 

�4 
 �ह �ह� ह; �� L�� �हR ह", b� �ह�� ह� �� 2ह L�� ह", �&� � �~?�: ह"? 2ह ���s 
��� ��H�&� � L�� � ��� �� �ह� ह;? ...(C&
���)... 

 
D�������:b� �"M 
�<�  �H 
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SHRI PRANAB MUKHERJEE: It is not a matter of questioning. 

Even the Minister is taking the risk of breach of privilege. If the matter 

is not factually correct, he should either say that 'I am quite sure that 

my information is absolutely correct', and what you are saying is wrong, 

or, he should say that 'my information is not correct.' The question is 

what he has stated is on the record of the House. The question is, what 

he has stated, whether that is correct or not. If the Minister is quite 

sure of his facts, he should say, "Yes; I stand by it", and we will accept 

it, and if he says that 'No, I will verify my information,' he can say it, or 

he should (Interruptions)... 
 
&�
� ��&H4� :� G�" ��<� (�� �
4� 
��): b� ������ 4��  %� �9��� Kz� ह� 
��� 

ह;H...(C&
���)...b4� 6 �� �9���H...(C&
���)... b� G��� ����� ह �हR �� �ह� 
ह;...(C&
���)... b� ����� �� ��
�H...(C&
���)... 

THE DEPUTY CHAIRMAN: Now, after what Mr. Pranab Mukherjee has 

said, I think everybody should sit down. I will give an opportunity to Mr. Ravi 

Shankar Prasad to say what he wants to say. 

SHRI RAVI SHANKAR PRASAD: Madam, I was stating that the entire 

tape has been played on television channels a number of times. I have stated 

that the contents thereof have also come in the newspapers. I just spoke one 

sentence, and, thereafter, I was interrupted. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Let him finish. ...(Interruptions)... No; no; this 

is not correct. ...(Interruptions)... If Mr. Pranab Mukherjee wants him to speak, 

why are you objecting? I do not understand. I have asked him to give his 

explanation. Let him give, 

SHRI RAVI SHANKAR PRASAD: Madam, I have only stated that what I 

was saying was that because in the nature of conversation, the name of 

Shrimati Sonia Gandhi came. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: I will look into the records. ...(Interruptions)... 

I will look into the records. ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Madam, this is what ...(Interruptions)... 

268 



[11 December, 2003] RAJYA SABHA 

THE DEPUTY CHAIRMAN: I will look into the records. ...(Interruptions)... 

Mr. Pranab Mukherjee, I will look into the records as to what he has said. If he 

has said anything ...(Interruptions)... 

SHRI PRANAB MUKHERJEE: If he has said so, what is the corrective 

measure? ...(Interruptions).... if he misleads the House, what is the corrective 

measure? ...(Interruptions)... 

 
THE DEPUTY CHAIRMAN: I will look into the records as to what he 

said...(Interruptions)...  
 
�� ��� ����:	"Z	, �� 	�� 	��4� ���� ��  �� S� <� ह�v� �� 6H...(C&
���)... 

SHRI PRANAB MUKHERJEE: He is misleading the House. The only 

relevant sentence here is that 'Mr. Ajit Jogi took the name of Smt. Sonia 

Gandhi.' The contention is that Mr. Ajit Jogi did not take the name of Smt. 

Sonia Gandhi. The Minister should authenticate what he has said, that Mr. Ajit 

Jogi took the name of Smt. Sonia Gandhi. If he says that he stands by it, I will 

accept it. If he says, 'no' and 'I am talking of the entire tape recorder', we are 

not concerned with that. We are concerned with only one sentence, which has 

been recorded on the tape recorder of the House that 'action was taken 

against Mr. Ajit Jogi when he mentioned the name of Smt. Sonia Gandhi.' The 

contention is that Mr. Ajit Jogi did not take the name of Smt. Sonia Gandhi. If 

you have the records, if you possess any record supporting that Mr. Ajit Jogi 

took the name of Smt. Sonia Gandhi, let the record be placed before the 

House. That is the correct procedure. 
 
�� ��� ����:��� �� ��	 ���� M� �हR ह" 	"Z	H...(C&
���)... 

THE DEPUTY CHAIRMAN: Now, one second, please Can you sit down? 

Because, we have to solve this problem. We cannot go ahead with the 

problem going on there. I said that Mr. Pranab Mukherjee wants him to make 

a clarification as to what he really said, if there is any dispute in what he said 

and what he is saying now, I would look into the records and see what can be 

done...(Interruptions)... I told you that, I cannot go beyond that. I would go 

through the records. I don't have any other way to check. 
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�� ��� ����: 	"Z	, 36 ���K�H 
 

THE DEPUTY CHAIRMAN: Not 36H 36 �6 �हR ��K�� ह;H N�� �6 
�हR ह9b ह"H ह�v� NZ
}�� ����  ��K54�H...(C&
���)... I cannot and we have not 

done it. I would see the records. I promise, I would see the records if there is a 
contradiction in what he has said and what is recorded. I will see the 
records...(Interruptions)... 

 
�� %�.%�.1ह"�
��"&�:	"Z	, <��� Z�� PL;ZZ� �����= ह� 4�� ह"H...(C&
���)... 

	"Z	, <��� �ह� �हR ?��ह�H...(C&
���)... 

THE DEPUTY CHAIRMAN: Let him speak. Let him finish. 

..(Interruptions)... 
 
�� %�.%�.1ह"�
��"&�:	"Z	, �ह �� �2��2��� ह"...(C&
���)... ह	 ��4 2ह ��� 

	���� ह;H...(C&
���)... 

�� G�� ������ U��ह'�:	"Z	, <� �� 36 �" ��� ह�4�H...(C&
���)... 
 
THE DEPUTY CHAIRMAN: Please, wait a minute ...(Interruptions)... 

Please, take your seat. Somehow, we have to solve this problem of what he 
said and what he did not say. What Mr. Pranab Mukherjee says is that b� ��4 �"M 

���4� �� 3~f� �4�4�H 	; ����� S� b� Kz� �ह5 �� ����� K��� �4�� ह;H 3~f� �हR �4�� ह"H 
erncn ti I am just trying to run the House in a peaceful manner. And let us do it, 
because we have to find a solution. It is not that there is not going to be an 
impact at all the time. We have to continue with the discussion in the House. 
Now, what Mr. Pranab Mukherjee said is that if what the Minister has said is part 
of the record, then he wants either the Minister to authenticate what he has 
said, or, I can only find out whether there should be any authentication done 
only when I listen to the tape and see what is there on the records. Because, I 
have no other way...(Interruptions)... Please, do not interrupt me because I 
want to run this House peacefully. This is the solution that I can offer and help 
you in finding out. That is one thing. Secondly, Mr. Pranab Mukherjee said that 
'you should get up and say what he said do you accept it or not', the latter part I 
would take care of. But the other part is 'do you take it or not?' There are two 
controversies - one what Mr. Mukherjee and others are saying and the other is 
what he is saying. The problem will be solved after checking all the records 
together. 
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�� ��� ����:	"Z	, ह�G� 	5 ����� �ह� ह", 2����: ��
�H...(C&
���)... b���  ��	�� 

<�ह��� PL�L	5L � ह"H b� ह�G� � �Z
���	5L ��5H...(C&
���)... 
 
THE DEPUTY CHAIRMAN: I have a solution. I will not adjourn the 

House because we don't have enough time. I can do one thing. 
...(Interruptions)... Just one second. b� ��4 �9��� 6 �हR ?�ह��H do not 

understand what is your problem. I am trying to help. ...(Interruptions)... 
 
�� ��� ����:b� ह�G� �� �Z
��� ����H...(C&
���)... ��PL 	5 6 �ह ह9b ह"H b� 

���}Z� ��K �5H...(C&
���)... 

THE DEPUTY CHAIRMAN: Please sit down. You are not helping. 

...(Interruptions)... Please sit down. Ambikaji, just a minute. I would rather go 

and see the record and get somebody to run the House. I will not adjourn the 

House ...(Interruptions)...We do not have enough time. ...(Interruptions)... I will 

ask Shri Santosh Bagrodia to take the Chair and continue the discussion.... 

(Interruptions). ..We cannot stop; others have not spoken. ...(Interruptions)... 

Shri Ram Jethmalani has to speak and many others have to speak. I will not 

stop. ...(Interruptions)... Never mind. I will go and see the record. 

...(Interruptions)... I will see the record. Nobody is denying. I am not denying 

the request to see the record. I will. But if I have to see the record, I will have 

to go. If I go, then somebody has to take the seat because the House has to 

run. Mr. Bagrodia, please come. The House is not going to be adjourned. 

[THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA)] in the Chair] 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): What do we do? 

Please bear with me. ...(Interruptions)... Do you want to say something? 

Everybody should sit down. 
 
�� ����� �.���:G��6�u�� 	ह���, 	���� ��P� 
� �� ��� ����� 	5 	�J 6 ह" 
� 

�� 3�� ��� �ह �ह� Q� �� <�ह��� <� ��� �� G[��K ���� �� 
� 3
� 
�4 
 �� L�� 	5 
������ 4��� 
 �� ��	 ����, G� ��� �� ���� G���  �K��� ����2�ह � 4: ह"H 	;�� b���  

��� G��� �ह ��2��� ���� Q� 	�ह���� ����  ��� �� ��z-	��z�� �P�9� � ���� 
��H 
3
� 
�4 
 �� �	� ������ 4��� �� ��	 <� L�� 	5 �हR ���� ह"H 
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�
� ���6� 	5 b� �ह ��� �� �ह5 ह" �� �� b� <��� �� ���� �� �5 �हR �� <�� �9��� 

����2�ह �� �2����� ���� 
��H 
� 	���� ��P� �� ���� Kz� ह9� �� <�ह��� ���6� �� हL�� 
���� ��� �ह� b��6 �� �H 	; b���  
��� <� ��� ��  �	� �ह ��� �P�9� ���� ?�ह�� ह� @ 
�� ह	 ��� 6 �2y� �� 
� ??w ���� ह;, 2ह 4�6��� �� ��� ?��ह� S� <� ��� � �ह 
������ �ह ह" �� ��� 6 N�� ��P� ��  ��	 �� G[��K �हR ���� ?��ह� 
� <� ��� �� 	�t�� 
�हR ह"H ����� �ह ह" �� ��� 2ह 	�t��  �हR ह" �� K�� �&� �� N�� ���6� 	5 �
��� G�� ����M� 
�� �a�2�?� �?ह� �4 
��, 2ह �ह� �हR ह�� ?��ह�H 	; b���  
��� 	���� ��P� �� 
3�9��� ���� ?�ह�� ह� @ �� L�� �� ���� �
� ���6� 	5 ??w ह� �ह Q �� <�ह��� �	� ������ 
4��� ��  ��	 �� G[��K ����H �� �� �� 3���  %� 2��� �� �5 S� �हR �� ��� � ����2�ह �� 
�2����� �� ���� ह 
�� S� 3�� 4�� ���� ��  ��� <� ��� �� 49	��ह ���� ��  ��� �	� 
��?�� ��5H...(C&
���)... 

SHRI SATISH PRADHAN (Maharashtra): I have a point of order. 

THE VICE-CHAIRMAN: (SHRI SANTOSH BAGRODIA): Speak only on 

this limited issue. 
 
�� ���� ����:	ह���, ह	 <���  v�� ��� �� �ह� ह; 
��� ?��� �� <� ���6� 	5 �� 

��x�� ���� Q� �� 
� 6 �ह�� 2e^� ह9� ह;, 2� P2�� 
��� ���� �9� �54 S� G� �2y� �� 
� 6 
��x�� ह�4�, 2� �54H ?������� 
� ?��� �� Q �� �ह ��x�� ���� ��  ��� 2� 3��� ��K�� ��  ��� 4: 
ह;H 
� �� <� �2y� �� 2ह�� �� ��: ��x�� �हR b�� ह" �� �� ������ <� �2y� ��  v�� ??w 
���� ��� ���� ह�4�? 

 
�� ��� ����: 	���2�, <� ह�G� �� ����Z5L �ह� ह" S� ��PL 	5 �ह ह9b ह"H 34� ��� �� 

4�� ��	 ���� ह" �� ह�G� 	5 2�������  � ह��� ��  ��� ह ह�v� ���Z ���� ह"H 
� G��6���� 

 �ह�� �"M Q �� G���  ��	�� ��	 ���� 4�� ह"H <� ��ह ��...(C&
���)... 

 
D����P&Q (�� ���$I ���V$�'&�): b��� �t�� 4��...(C&
���)... 
 
�� ��� ����: �ह 4�6� 	�	�� ह", <��� ��<L� �हR ���� 
� ����, <� ��ह �� ��-

����� �� * ��	 ���� ����	 ���� 
��� ह", <� ?
 �� ����� ह�4�H b� �ह�� <�� ��[� 
��
� �� <�ह��� ��� �ह� Q�H 34� <�ह��� 4�� ��	 ���� ह" �� �� �� G�� ���� ��5, 	�� 
	��4�, <� ह�G� S� ��  ��,�� ��� <� ?
 �� �" ��� ��5H �ह�� <� L�� �� 2"���: ���� 

��, G���  ��� b� ह�G� �� ?��<�, N�� ह�G� �हR ?��4�H 

 
D����P&Q (�� ���$I ���V$�'&�):����� ���� 
H 

*Not recorded. 
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SHRI KAPIL SIBAL: Sir, I just wanted to mention that in the past, I 

remember myself having participated in one of the Ayodhya debates. I made a 

statement. I quoted somebody; they challenged that and the House did not 

function for about one hour, and then the House was adjourned to verify what I 

had quoted for twenty minutes, and after verification, the House was 

continued. So, there is a precedent in the past and I would suggest that 

instead of carrying on this controversy, just adjourn for twenty minutes, come 

back and we will be able to function. 

 
�� ��घ ��& ���� (�S �I :� X���B D;$� ��<�"& ��  ��>& ��<�): G��6�u�� 	ह���, 

G��6���� 	ह���� �� �� b��  ��� ह;H �� �� �ह b��  ह" �� 	; ����Z� �� 
��� ?"� ���  
G���  ��� 2� 3��� b��  �54 S� ����� b��  ���� ह" �� �ह ह�G� ?��4�H ह�G� ?���� �� 
	��� ह" �� ??w 
�� �ह�4H ह�G� ?���� �� 	��� �ह �हR ह"H <���� ??w 
�� �K 
��, 
��2  ��� ���� 
 �� ����� ���� 
��...(C&
���)... 

 
�� ���� �����:4&�	 
, �ह�� �� 6 42��	5L ��...(C&
���)... 
 
�� ��घ ��& ����: �6-�6 �� ����� ह; 
�� ��...(C&
���)... 
 
D����P&Q (�� ���$I ���V$�'&�): 	�J 
 b� 	9X� ����  �ह ���<� ��� �ह 
�� ह" 

�� 
� ��: 6 	"t�� ����� ह" 2ह �Q5�L� ह��� ?��ह�H ह" �? 34� �� ���	L�Z, K�� 
� 
82�<�L <�ह��� ��
 ���� ह" G���  ���� 	5 b� ����� ?�ह5 only that, not general discussion 

...(Interruptions)... 

SHRI SWARAJ KAUSHAL: It is being decided inside...(Interruptions)... 

That is why the Deputy Chairperson has gone inside...(Interruptions)... 
 
D����P&Q (�� ���$I ���V$�'&�):�& � ��ह� b��� �� ?��� 	��4� ह �हR, b� ��� 

�ह� ह;...(C&
���)... Kaushalji, you are speaking out of time. ..(Interruptions)... 

SHRI SWARAJ KAUSHAL: Why do you refer to Shri George Fernandes 

so many times...(Interruptions)... 

 
�� ��� ����:
}
� ��w�Z� * ह"H 
  
�� �
4� 
��:<�ह��� 
� 
}
� ��w�Z� 
 ��  ���� 	5 ���� ह" G�� ����Z� �� ��ह� ����� 

��
�H G�� ����Z� �� ����� ���� 
��H  
 
D����P&Q (�� ���$I ���V$�'&�):*  %� 3���`���	5W ह"H 34� �हR ��
 ह9b ह" �� 

�Z�L ह� 
��4�H *  %� 3���`���	5W ह"H 2Z� * �� b� ��	 	5 �हR �� ���� ह; 

*Expunged as ordered by the Chair. 
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...(C&
���)... �� �	�L �� �"M 
�<�, �9��  
 �� 82�<�L �� �Z� �9��� ��
� 

...(C&
���)... 
  
�� ����� �.���:82�<�L �� �Z�� ह"...(C&
���)... 
 
D����P&Q (�� ���$I ���V$�'&�):�� �	�L 82�<�L �� �Z�� ह" ...(C&
���)..., 	9X� 

82�<�L �� �Z�� �9��� ��
�...(C&
���)... 82�<�L �� �Z��  But,the point of order 

gets the precedence.. (Interruptions) Please let him speak first.. (Interruptions) 
����� �9��  
...(C&
���)... 

 
SHRI SURESH PACHOURI : Sir, we have a point of order... 

(Interruptions)... G��6�u�� 
...(C&
���)... 
 
�$. ����Y� 	�ह 
��:<�ह5 �	� 	��4� ?��ह�...(C&
���)... 
 
D����P&Q (�� ���$I ���V$�'&�):82�<�L �� �Z� � ��� ह" ...(C&
���)... 34� 

b� ��`���	5W ����
� �हR �	X ���� �� 	; �9 f �हR �� ���� he has raised a point 

of order. Let me listen to his point of order... (Interruptions) 
�$. ����Y� 	�ह 
��:�	� 	��4� ?��ह�...(C&
���)... 
 
D����P&Q (�� ���$I ���V$�'&�):* ��� 	;�� �ह� ह" �� it will not go on record.I have 

said that 	;�� �ह ���� ह" * 2Z� ����Z� 	5 �हR 
��4�, S� ��� ?�ह�� ह; b�...(C&
���)... 
 
have already given a ruling that word* will not go on record. What more 

do you want? (Interruption) b� 	�J ह;, 82�<�L �� �Z�� ह"H have to listen to the 

point of order first. The Point of order gets precedence in Parliamentary 
procedure. 	; ���	 �� ?���4� The rule says that I have to listen to the point of 

order first.. (Interruptions) Please sit down S� ��: ��� ����Z� 	5 �हR 
��4H till I 
listen to the point of order. Nothing will go on record till I listen to the point of 
order. 

�� ����� �.���:	���� G��6�u�� 	ह���, �ह ��� 
� ह", �ह ���...(C&
���)... 

D����P&Q (�� ���$I ���V$�'&�):�� �	�L, �� �	�L...(C&
���)... �� �	�LH 

* Expunged as ordered by the Chair. 
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�� ����� �.���:G��6�u�� 	ह���, b��� 	9X� 3�9	�� ���� � ह"H...(C&
���)... 
 
D����P&Q (�� ���$I ���V$�'&�): �� �"�� Z, �� �"�� Z �9� ���� ��
�H 

...(C&
���)... b� ��4� 	5 �� �� ���5H...(C&
���)... b� ��4 ��� ?�ह�� ह;, �ह ह�G� ?�� 
�� �हR ?��? ...(C&
���)... 

 
�Z �����& �'(&:?��H 
 
D����P&Q (�� ���$I ���V$�'&�): �� b� �� b�	 �����, b� �� ��� ��� �ह� 

ह;H...(C&
���)... 	; �ह�� ��� ��� , 	9X� 	���	 ह �हR, 	; �	X ह �हR �ह� ह� @ �� b� ��� ?�ह�� 
ह;...(C&
���)... 

 
�� ����� �.���: G��6�u�� 	ह���, 	��� ^�2PQ� �� �a� ह"H...(C&
���)... 

G��6�u�� 	ह���, 	��� ^�2PQ� �� �a� ह" S� �� ����2�� b��� 	9X� 3�9	�� ���� � 
ह"H...(C&
���)... �ह ���, �ह ...(C&
���)... �ह ��� ह	� � ������ S� ���	� �� 
?��4�H...(C&
���)... G��6�u�� 	ह���...(C&
���)... ��� 82���£ �� �Z�� 6 �हR �ह�� 
�54�H...(C&
���)...��� ���� ���	� S� ���Z5c� �� ��� �� �K54�H ...(C&
���)... 

 
D����P&Q (�� ���$I ���V$�'&�):3~f�, �� ��� �"M 
�<��, b� �"M 


�<��H...(C&
���)... 
 
�� ����� �.���:��, b��� 	9X� 3�9	�� ���� � ह"H...(C&
���)... 
 
D����P&Q (�� ���$I ���V$�'&�): �� �	�L �"M 
�<��H �� �	�L �"M �� 
�<��H ��� 

	9X� 6 �हR �9��� ह"? ...(C&
���)...�� �	�L �"M 
�<��H �� �	�L �"M 
�<��, b� 6H b� 
6 �"M 
�<��H...(C&
���)...  The point is very clear. All of you want this House to 

run or you do not want this House to run. This has to be followed by the 
procedures. 

SHRIEKANATH K.THAKUR: Mr. Vice Chairman, S\r...{lnterruptions)... 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Will you please 

let me speak?Please, sit down. I am willing to listen to every Member who is 

sitting here. I have no problem. But if all of you start speaking at one time, it 

will be impossible. At the moment, there is a point of order. Please let me 

listen to the point of order. I will listen to both of you. Please, have patience. 

But, if you do not want to have 
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patience, then you can go on shouting. I will either adjourn the House or 

I will sit down. Please, sit down. b� �"M 
�<��, �� �	�LH...(C&
���)... 34� b� W�=� 
�;?�= �� �"M ����  ह�G� �� �हR ?��� ���� ?�ह�� ह; �� �ह b�� 	
�  ह"H...(C&
���)... 

 
(
�([& :� ���
�� �\&�B ��<� �]� ���'�& ��&H ��<� (����� ��I�� (
���): 

G��6�u�� 	ह���, �� ����� <��� ��� 82���£ �� �Z�� ह"H  
 
D����P^Q (�� ���$I ���V$�'&�):�����, 3� b� �����H 
 
�� ����� �.���:�ह�� ह 34� b� GM 
��R �� �� ?9� ह� 
���H 
 
D����P&Q (�� ���$I ���V$�'&�):3~f�, 3� S� �9 f 	� �����Hyou restrict 

yourself to the point of order only and not makes a long speech. 
 
�� ����I �.���: �ह ��� �� �� �� �� �� ������ �� �� �9���� घL���	� �� ?�� ह"H	���� 

G��6�u�� 	ह���, 30 	:, 1967 �� 
� �  �6� ��
 ह
�� ����L� �� 3�� ��� �ह �ह� 
Q�, �� G�ह��� ��� �6� ��  �� ��P� � ��	 	��ह� ���ह�� ��  ����� 	5 �9 f ���5 �ह QR, 
� 
b�O{=�� QRH G� �2y� 	5 �$���� �M��� 3����� �� �ह ��x�� ���� Q�, �
��� 	; 
G[��K ���� ?�ह��4�H 	; ��L ���� ह� @, 

"Members should not make any allegations against Members of Lok 

Sabha, or, allegations which they cannot substantiate." 
 
	���� ��2  ��� ���� 
 �� ��� �6� � ��P��, 
� ��� �6� 	5 �2�� � ���� 6 ह;, 

G���  �2y� 	5 ���9����� S� 3�$� ��� �ह ह;, �
�� 2� �%PL��� �L �हR �� ���� ह;H�� �� 2� 
<� ह�G� 	5 ��PL��� �L ��5 �� 3���  %� 2��� ���� ह9� �	���?�� ��5H �� 3���  %� 2���� 
���� ह9� �	�-��?�� ��5 ����� G� [G��6���� 	ह���� �M��� ह9:H] �	� �M��� 
3����� �� �ह �n�4 � Q �� would like to add that it would be a good rule to 

observe that Members of one House should not use the freedom of speech 
....(Interruptions) to make allegations or charges against Members of the other 
House <���� �� �� G�ह��� 
� ��� �ह ह", G�� 2� �%�L;� �L ��5 �� <� ��� �� 4�� ���� 
��  ��� �	�-��?�� ��5H �ह ��� � ������ �ह ह"H...(C&
���)... 

 
D�������:b� �� ��� �"M 
�<�H <��� �� ह �}[�� � ह"...(C&
���)...�� �	��L 

b� ��� �ह �ह� ह;? 
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�� ���� ����:	"Z	, 
� b� �ह�� �हR QR �� 	;�� �� �}<�L �� �Z�� ���� 

Q�...(C&
���)...b� ��x�� ���� 4�R QR �� �ह ��� ?��� �ह�4� S� <� �2y� 	5 
� ??w ?� 
�ह ह", G�� ��K��-�9��� ��  ��� b� 4�R QRH �� ������ G� �2y� �� ��� 	5 ??w ह��� � 
b2a���� �हR ह"H 
� �� b� b�� ��� �हR ���R �� �� G� �� ??w ह��� � b2a���� 
�हR ह"H ��� 6 2हR �2y� ���-��� GM��� 
� �ह� ह"H 36 �?&� 
 �� �}<�L bGL 
����...(C&
���)... 

THE DEPUTY CHAIRMAN: Please, now don't fight ...(Interruptions)... 

Now, please let us not make this discussion a ridiculous discussion. I went 

inside to look at the tape, because I had to look at the tape from the tape-

recording section. When there was so much of noise, I had to come back. I 

requested everybody, and we discussed it with Pranab ji also, I promise that I 

will look at the record as soon as it comes. But, let us continue...(Interruptions) 

�� ��� ����:b� ��� 2ह ��� �ह �ह� ह;H 

D�������:<� ��  3��2� ���� ��� ह �हR ह"H 
� �� ह	 �9�54� �हR  cannot 

authenticate anything till I hear it myself. I am not such a person that I will say 
anything either under this side pressure, or that side pressure or your pressure. 
I will have to look at the tape, hear the tape, look at the record and then only I 
can say. But, meanwhile, let us continue the discussion, because there are 
many people, this side and that side, who have to speak. I will look at the 
record. Mr. Ravi Shankar Prasad, could you please ascertain what you said 
earlier, because you are the person who was making the statement? Could you 
exactly say what you had said earlier on the floor of this House? Could you 
please repeat it? 

SHRI RAVI SHANKAR PRASAD: I will say one thing very clearly. As a 

Member of this House and as a Minister of the Government of India, I know 

Parliamentary decorum. The reason as to why I am stating so, when I was 

hearing my friends on the other side, did they not name Mr. Advani; did they 

not name Mr. Arun Jaltley who was not present here? All sorts of allegations 

were made. Why are they not being framed? ....(Interruptions) 
 
D�������:�9� �� ��
�, b� ��� 	5 �ह�� ?�ह5 �� ��ह�, ����� G�� ��� �� �9� 

��
�H Confusion starts when we don't have the patience to listen to others 

....(Interruptions) 8�
, b� 6 ?9� ��ह�H 
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-�. 1���� 1ह�' (���(]��):	"Z	, G�ह��� 
� �ह�, 2ह ������ �ह�2� 

�5H...(C&
���)... 

SHRI RAVI SHANKAR PRASAD: What I stated is that all the sins of. Mr. 

Jogi were condoned. And, when this happened, he sought to split BJP by all 

means. I stated, the problem of Mr. Jogi was that even Sonia's name came 

and is it not a fact ...(Interruptions). Please, please, I just said one sentence 

and I was interrupted. I sat down. I was not even allowed to complete my 

sentence. And, Madam, therefore, I ...(Interruptions) 

THE DEPUTY CHAIRMAN: Let him complete his sentence. You are not 

even allowing him ...(Interruptions) 

SHRI K. RAHMAN KHAN: Let it be compared, what he said earlier and 

what he said now. 

SHRI RAVI SHANKAR PRASAD: And, Madam, again, even second time, 

I stated that since the reference of Mrs. Sonia Gandhi came in the tape, that 

became his undoing. That is all. What is this hungama about" And, I stand by 

that ...(Interruptions) 

SHRI RAJU PARMAR: What he said earlier, is there on the record. 
 
D�������:36 b� �"�M�H...(Interruptions) Now, there is a dispute. Okay. 

There is a dispute as to how to ascertain whether he is changing his statement 
or not. Adjournment of the House is the last resort that we should have. Many 
a time discussion goes on. If he has said something, as Mr. Mukherjee has 
said, he will have to authenticate it or it will go to the Privileges Committee. It 
does not mean the House is not going to run forever. The House is going to 
run. He is not the only Member of this House. There are many other Members 
in this House. Their right to speak has to be registered also. That is why I went 
inside to see the record. You people should continue the discusson and after I 
looked into the record, I would come back and tell you whether it is there or 
not. 

SHRI RAVI SHANKAR PRASAD: Madam, coming to the whole issue of 

corruption, a lot has been talked of... (Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Kapil Sibal, let him speak. Let us 

continue the discussion. (Interruptions).. 
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�� ��� ����: 	"Z	, b� �Z
��� ����  L�� �9� ��
�H...(C&
���)... 
 
D�������:�हR, �ह ��: ���� �हR ह"H...(C&
���)... �ह ��: ���� �हR ह", �ह ��: 

���� �हR ह"H...(C&
���)... 
 
�� ��� ����:	"Z	,��PL ����Z5L ह"H...(C&
���)... 

THE DEPUTY CHAIRMAN: The question is that we are discussing Prime 

Minister's statement regarding corruption. Now, when we are discussing an 

issue of this kind, what he has said and what he has not said, it can be 

ascertained only when I go and listen to the tape and see the record. Now, 

you think that you will stop the proceedings of the House and will not discuss 

the matter for which you yourselves have asked and the Prime Minister came 

to make the statement in this House. Is it fair? I am putting it to you. 

(Interruptions) Because people in the country are not...(Interruptions) These 

are the technical matters for which I take the responsibility and I will solve it. I 

ascertain it that I will do it. ...(Interruptions)... 
 
D�������:b� 6 �"M 
�<�H...(C&
���)... �"M 
�<�H...(C&
���)...�"M 
�<�H 36 

G��� ����� ��
�H b���  �Z� ��� �ह� ह;H b� �"M 
�<�H I Let him finish. ... 

(Interruptions)... 

SHRI PRITHVIRAJ CHAVAN (Maharashtra): Madam, why do not you ask 

him to withdraw his first statement? ...(Interruptions)... 

SHRIMATI AMBIKA SONI: Madam, we have raised an objection not on 

the content of his speech, neither have we raised an objection because we do 

not want this debate to be continued. We asked for this debate. We do not 

want a Minister of the Council of Ministers of the Central Government to 

misinform the House. He has said very categorically and we all have heard 

that it is only because Shri Ajit Jogi used the name of Smt. Sonia Gandhi on 

the tape... (Interruptions) Madam, in the past, as Shri Suresh Pachouri has just 

said, there had been several instances when the House had been adjourned 

for only ten minutes for the Chair to find out as to what is the problem. This is 

a very important matter. (Interruptions) 
 
�� %�.%�. 1ह"�
��"&�:b� bQ5�L�� L ��54�, 
� 6 �ह �ह� ह;H ...(C&
���)... ��K ��  

��H ...(C&
���)... 
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�� ����� �.���:3ह�92����� 
, ह	 �ह9� ��� ?
5 bQ5�L�� L �� �54�H ���� 2
ह 

4�� ���ह �� �ह� ह" b� H...(C&
���)... 

�� %�.%�. 1ह"�
��"&�:4�� ���ह b� �� �ह� ह;H...(C&
���)... 

D�������:3~f�, 3� �ह X4z� ��� ��� �� ह� �ह� ह"? ...(C&
���)... 

How much time is wasted? Mr. Jethmalani, I am sorry you are the next 

speaker. What Mrs. Ambika Soni has said...(Interruptions) Please, sit down. 

...(Interruptions)... Please, do not stretch my patience. (Interruptions) Please, 

take your seat. I know Mr. Abrar Ahmed how much time has being wasted 

many times before too, as Mrs. Ambika Soni has said. Now, how that can be 

ascertained? This is one person's word against another person's word. 

...(Interruptions)... 

SHRI PREM CHAND GUPTA: Madam, ajourn the House. It had been 

done in the past also. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Only after seeing the records. Let the record 

and I will see to it. ...(Interruptions)... If you want me to adjourn the Hosue, I 

will adjourn it for the day. ...(Interruptions)... You cannot dictate to the Chair. 

...(Interruptions)... If you do not want to allow, I will adjourn the House. I have 

no problem ...(Interruptions)... I said as soon as the tape came down, Mr. 

Chairman and myself would listen to it. If you trust your Chairman and myself, 

I will come back and let you know what happened. I have to listen to the tape. 

...(Interruptions)... 

SHRI PREM CHAND GUPTA: Madam, I have heard it. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: It will help because...(lnterruptions)... Just 

one second. It will help... (Interruptions).... 

SHRI PREM CHAND GUPTA: Madam, we have wasted forty minutes. 

They will have it in ten minutes. 

THE DEPUTY CHAIRMAN: Just one second. ...(Interruptions) ... You 

don't know how the Secretariat functions. 
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SHRI KAPIL SIBAL: Madam, I have a suggestion to make. 

...(Interruptions) ... 

THE DEPUTY CHAIRMAN: Please, I have no arguments. You want to 

run the House, run it; if you don't want to run it, don't run it. 

SHRI KAPIL SIBAL: I have a suggestion to make. 

THE DEPUTY CHAIRMAN: I don't want to argue because I have no 

patience to go on and on for it. I will adjourn it; never mind. Don't have a 

discussion! It is up to you. 

SHRI KAPIL SIBAL: Madam, I want to make a suggestion. 

THE DEPUTY CHAIRMAN: Make a suggestion. 

SHRI KAPIL SIBAL: The suggestion is that the hon. Minister can stand 

up and say, "you please verify it from the tape, and if it is found in the tape 

that I made certain statements, I will apologise to this House." 

THE DEPUTY CHAIRMAN: Okay. That is what he said. ...(Interruptions) 

... Okey. Get up and say that. 

SHRI RAVI SHANKAR PRASAD: But why should I apologise, Madam? I 

said I know my decorum. ...(Interruptions) ...The Leader of the Opposition is 

certainly there; she is entitled to have my respects. But the ghost question 

was with regard to a tape, and in the tape the reference of Mrs. Sonia Gandhi 

has come in a discussion between...(Interruptions) ... 

SHRI KAPIL SIBAL: He is mentioning it again! ...(Interruptions) 

SHRI SURESH PACHOURI: Withdraw it. 

SHRI RAVI SHANKAR PRASAD: Why should I withdraw? 

...(Interruptions)... Why should I withdraw? ...(Interruptions)... What is this, 

Madam? ...(Interruptions) ... 

SHRI PREM CHAND GUPTA: It is not a question of reference of Mrs. 

Sonia Gandhi. 

SHRI PRANAB MUKHERJEE: If the hon. Minister would have used the 

words that in the tape there is a reference of Sonia Gandhi, 
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perhaps, all this rumpus would not have been created. If I heard the Minister 

correctly, the expression was, when Ajit Jogi took the name of Sonia Gandhi." 

We objected to those words. We did not object to the 

reference...(Interruptions)... Now, the Minister is shifting ...(Interruptions)... 

SHRI KAPIL SIBAL: He does not want the House to run 

...(Interruptions)... He does not want the House to run. ...(Interruptions)... 

SHRI S.S. AHLUWAUA: What is wrong in it? He has taken the name of 

Sonia Gandhi ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Now let us go ahead. Let me again make my 

proposal; I will see the record...(Interruptions)... I will adjourn it. As 5 O'clock in 

any case, we have to adjourn it...(Interruptions)... 

SHRI PREM CHAND GUPTA: He cannot take the House for granted. 

...(Interruptions)... Adjorn the House, no problem. 

THE DEPUTY CHAIRMAN: You order it and take a decision! 

...(Interruptions)... 

SHRI PREM CHAND GUPTA: Madam, we are prepared to sit till 10 O' 

clock, but you verify this point first. It will not take more than ten minutes. 

 
THE DEPUTY CHAIRMAN: Let me find out how much time it will take. 

...(Interruptions)... �"�M�H  �� 	?��� ��, ?��� ��  ��Q X4z� ���� �� ��: ����� �हR ह"H 	��� 
��: ����� �हR ह"H <�� �� ����, G�� �� ����HI am just a referee. I am feeling that 

once...(Interruptions)...Who said 'haa, haa, haa'? I want to find out who said 
that. ...(Interruptions)... You are laughing at what I am saying, that I am a 
referee; I have nothing to do with it...(Interruptions)... 

 
 �� ���$I ���V$�'&�: ��: �हR ����H 

THE DEPUTY CHAIRMAN: You did; I heard it. Now I can say that I heard 

what you had commented. ...(Interruptions)... Forget it; sit down. Please sit 

down. ...(Interruptions)... I left the House to you to run. You did not run it. 

Please sit down. ...(Interruptions)... 
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�� %�.%�. 1ह"�
��"&�:�&� ��L��� �� 
��4�? L"t������ �&� ��L��� ह� �ह� ह"? 

...(C&
���)... 

D�������:3ह�92����� 
, b� �"�M�H...(C&
���)... 

�� G�� ������ ���ह'�: ह�v� �� 49	��ह ��5q� 2ह, 4������ ��5q�? 
...(C&
���)... 

�� %�.%�. 1ह"�
��"&�:b��� ��� �हR ह", b��� 
� ��� �4�4� �� b� 6 2हR 
�ह�4� H...(C&
���)... 

�� G�� ������ ���ह'�:�हR �हR, ह	 �6 N�� �हR ��54�H...(C&
���)... 

�� %�.%�. 1ह"�
��"&�:36 ��� �हR ह", 36 v�� �� ���� �ह ह" 
���5H...(C&
���)... 

THE DEPUTY CHAIRMAN: Let us continue. Let him come and tell me 

when he will get the tape. His chap has gone to find out from the room. 
 
�� %�.%�. 1ह"�
��"&�:	"Z	, �ह��9 6���� ��� 
"�� 3��� ��� �� ��	 �हR ���, 

���g�� 6 3��� ���� �� ��	 �हR ���� ह;H...(C&
���)... 

D�������:36 �ह X4z� ���� �� ����� ��� ह"? ...(C&
���)... 36 �ह f��Z�, 
b4� 
��� ��
� We are wasting the time. ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Madam, shall I proceed further? 

Coming to the other part of your speech, Mr. Kapil Sibal made certain legal 

points. ...(Interruptions)... Mr. Kapil Sibal in the course of his arguments made 

certain fegal points. ...(Interruptions)... Let me make my point. 

...(Interruptions)... 
 
�� ���� �����:	"Z	, ������ <�ह��� ���L ���� ह"H...(C&
���)... 
 
�� ����� �.���:	ह����, 	��� b��� 3�9��� ह" �� 
� 	���� ��P� �� �ह� ह" G�� b� 

?"� �� �5H...(C&
���)... 

THE DEPUTY CHAIRMAN: The Secretary-General said that he had 

asked them. They say, "It will take one and a half hour for the tape to come 

down." As it is taped on the spool, it has to be taped on a small tape and then 

they will send it. 
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SHRI PRAM CHAND GUPTA: We can meet after half an hour. 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: It is the Chief Parliamentary Reporter who 

said that. When we hear the tape, if what you are alleging that the had said 

comes on the tape, I assure you that whatever action this House is competent 

enough to take will be taken against the Minister. Is that enough assurance? 

...(Interruptions)... What do you want to do? ...(Interruptions)... What do you 

want to do? ...(Interruptions)... What is appropriate? ...(Interruptions)... 

SHRI PREM CHAND GUPTA: We want to first verify it. (Interruptions)... 

SHRI S.S. AHLUWALIA: Where is our freedom of expression? 

(Interruptions)... 

THE DEPUTY CHAIRMAN: If they say he had misled the House... 

...(Interruptions)... let them make a privilege. ...(Interruptions)... 

 
�� %�.%�.1ह"
��"&�� : 	; 
� ��� �ह �ह� ह� @...(C&
���)... ��� 2ह �"4��� 

�� ��	 ह" 
� K��� ह� 4��H...(C&
���)... 

THE DEPUTY CHAIRMAN: If he has violated the privilege of the House... 
 
�� ����� �.���:¦Z	 �� P�? �� 	��� �ह �हR ह" �� b� 
� 	� 	5 b�, 2ह 

���5...(C&
���)... 
 
�� �
4� 
��: 	ह����, �	��PL� �� sentence ह complete �हR ����, �� 2� ��	 ���� 

ह"...(C&
���)... G�ह��� sentence ह complete �हR ���� ह", sentence complete ��� ���� 
�" ��...(C&
���)... 

 
D�������: 3~f�, b� ��4 ��� ���� 	5 ����� ह; �� 	; ह�v� �� NZ
}�� �� ���? 

Completely? For the day?  

 
�� %�.%�.1ह"�
��"&�:G� L�� 	5 ह" �� � 2���� ���Z� ��ह�, 3�
� 
�4 
 �� ��f �ह� 

ह; �� “��� 	"Z	 �� ��� �� � ह"? “ह�@, ��� �� � ह"...(C&
���)... 	;�� �ह� �� �� 6���� ��� 
“ ह� @ S� “ह�� 	5 ह ��� ��� ह"...(C&
���)... 

 
D�������: ��� ���� Q� ? b� ��� ��
� �� ��� ���� Q�...(C&
���)... 
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If one person says something against the other, I don't know what to 

do. ...(Interruptions)... b� ��� ��
� ��� ���� Q�? 
 
�� ����� �.���:
� ���� Q�, 2ह b� �����4...(C&
���)... 
 
D�������:b� ��� ��
�H b� ���<� ��� ���� Q�? 

You are disputing it. Then, you say. ...{Interruptions)... 
 
�� %�.%�.1ह"�
��"&�:b� �ह�� �� L�� 	�4� �ह� ह;...(C&
���)... G� L�� � 
� CBI 

<��2��� ���4, �� ����4 �� ��� Q�, ��� �हR Q�...(C&
���)... 
 
�� ��� ����:3ह�92����� 
, 34� �ह ?��4� �� ���� politicians,anticipatory bail �� 

ह�4�...(C&
���)... b
 b� ���4�,�� ह	 ��54�...(C&
���)... 
 
It is not a one-side traffic. Every politician will be on anticipatory bail. 

...(Interruptions)... Please take it for granted because today you are using it 
and tomorrow they will use it. Take it for granted. (Interruptions)...  

�� %�.%�.1ह"�
��"&�:	"Z	, �ह 6�yx K$	 ह�...(C&
���)... 

SHRI KAPIL SIBAL: Madam, may I say something? Several times the 

name of the Prime Minister has been taken. We never brought it up. This is 

not the right thing to do. Let us argue the matter. What is the point of saying 

what somebody said? {Interruptions)... 

THE DEPUTY CHAIRMAN: Please. Why don't you listen to the Chair and 

allow the discussion to continue pending this problem? Come on, finish. 

{Interruptions)... 

SHRI EKANATH K. THAKUR: I am a silent listener here. The Minister 

was not allowed to complete his statement. {Interruptions)... 
 
D�������:?���, ��2  ��� ���� 
, 3� b4� ��¥�...(C&
���)...Go out of the 

tape. L�� �� ��ह� 
�<�...(C&
���)... 

SHRI RAVI SHANKAR PRASAD: Madam, let me say this only. My great 

friend, Sureshji, I never used any derogatory word against Soniaji and I repeat 

it. {Interruptions)... 

3��, 	�� ��� �� �9���...(C&
���)... 

�� �
4� 
��:��� ��	 ���� �� ������ ह"? ��� ��  	5 ��	 6 �हR �� ����? �� �� 
���g�� �ह �P��2 ��� �� �� �� ह	��� 3��2� ��: ��	 �हR �� ���� ह;...(C&
���)... 
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SHRI RAVI SHANKAR PRASAD: Madam, in the course of- my entire 

speech and I am saying with full sense of responsibility, I never said any word 
against Mrs. Sonia Gandhi. ... (Interruptions)... Please listen to me. ... 
(Interruptions)... Listen to me. ... (Interruptions)... 

D�������:�9� ��� �� �9��� ��
�...(C&
���)... 

This is most unfair. ... (Interruptions)... This is most unfair. For forty 

minutes you have not been allowing the House to continue. Let him, at least, 

give his personal explanation. ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Madam, what I said was, and I stand 

by it, that one of the reasons for the suspension of Shri Jogi was that a 

reference to Mrs. Sonia Gandhi came on the tape. That is all. 

...(Interruptions)... 
 
�� �
4� 
��:�Z���� 	5 ��	 �हR b�� ��� L�� 	5H b� <���� ��54� ��� 

...(C&
���)... 2� �ह �ह� ह; �Z���� 	5 ��	 b��H �ह ��� �� �ह 
� �ह ह"H...(C&
���)... 
 
�� ����� �.���:	"Z	, <��� <�� �ह
�� � �� � ���� 
��H<��� 4�6��� �� ���� 


��H <�� �$��� � 
��? �� ��
�H...(C&
���)... 
 
SHRI RAVI SHANKAR PRASAD: Let me conclude. ...(Interruptions)... 

	"Z	, ��� 	��� ह"H 	; �9��  
 �� �z� �t	�� ���� ह� @, L�� � �$��� ��  ���� 	5 G��� Z�GL 
ह"H 
�4 
 �ह �ह� ह; �� L�� �ह �हR ह"H ...(C&
���)... 
�4 
 �ह �ह �ह� ह;...(C&
���)... 

� 	�	�� �.�.b:. ��  <�2�PL4� � 	5 ह"H ...(C&
���)... �� 	��� I��� 	� 	��� b��x� �	J 
� �9��  �?&� 
 G��� bQ5�L� �हR �� ����H ��� ��� 	��� ह"H...(C&
���)... 

 
�� ���" ��T�":�� ��� b� �" �� �ह ���� ह;...(C&
���)... 
 
SHRI RAVI SHANKAR PRASAD: b� 
���2 ��  L�� �� bQ��L� �� �ह� 

ह;H...(C&
���)... 

Are you authenticating Judev's tape? ...(Interruptions).... Are you 

authenticating Judev's tape? Are you? You are not. ...(Interruptions).... Let us 

have a meaningful discussion. It should be enough to conclude 
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the matter. When I stated that, I did not say anything derogatory against Soniaji. 

Therefore, the matter should end there. ...(Interruptions)... 

SHRI K. RAHAMAN KHAN: If you have said it, you should withdraw it. 

 
SHRI RAVI SHANKAR PRASAD: Why should I? ...(Interruptions)... There 

is the name of Soniaji in the tape. ...(Interruptions)...  
 
�� _ �����& �'(&:* 

THE DEPUTY CHAIRMAN: Please go back. ...(Interruptions)... 

I think nobody is in a mood. So I adjourn the House for half-an-hour. 

The House then adjourned at forty-eight minutes past two of the clock. 

The House reassembled at twenty-one minutes past three of the clock,  

THE DEPUTY CHAIRMAN in the Chair. 
 
D�������:36 �� L�� �हR b�� ह"H You people want that the House should be 

adjourned. Today, we have a function. If everybody is so tense and you want me 
to adjourn the House till 11 o' clock, I have no objection to it. We can continue the 
discussion. ...(Interruptions)... 

 
�� ���$I ���V$�'&�:ह	 ��4 ���L� ���� ह;H 

D�������:����� 2ह �हR ?�ह �ह� ह;H G�ह��� �� 	9X� ह�G� NZ
�� ���� ��  ��� 	�� ���� 
ह"Hb� ��4 NZ
�� ���� ��  ��� �ह �ह� ह;H...(C&
���)...  The House is adjourned till 11 o' 

clock. 

The House then adjourned at twenty-two minutes past three of the clock till eleven 

of the clock on Friday, the 12th December, 2003. 

*Expunged as ordered by the Chair. 
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